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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041197 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : CISPLATIN NANOPARTICLEOMPOSITION, METHOD FOR THE PREPARATION THEREOF

. L :A61K31/00 | (71)Name of Applicant :

(51) International classification AB1K9/00: | 1)Dr. Vishal Uchila Shishir Rao
(31) Priority Document No :NA Address of Applicant :K301 Kasba Block, 3761 Raj Lakev
(32) Priority Date :NA Apartments, 29 th Main Road, NS Palya, BTM 2 nd Stage,
(33) Name of priority country :NA Bangalore560 076. Karnataka India
(86) International Application No ‘NA 2)Dr. Sarasija Suresh

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Dr. Sarasija Suresh
(61) Patent of Addition to Application Number  :NA 2)Dr. Vishal Uchala Shishir Rao

Filing Date ‘NA 3)Dr H.N. Shivakumar
(62) Divisional to Application Number ‘NA 4)Dr S. Narasimha Murthy

Filing Date ‘NA
(57) Abstract :

[0046] Cisplatin nanoparticle composition, method for the preparation thereof [0047] The present disclosure relatamto cispl
nanoparticleeompositions and a method for the preparation thereof. A phospholipid complex of cisplatin is prepared for incr
absorption, followed by the phospholipid complex is converted into lipid nanoparticles by choosing appropriate solvents,
incorporation ofipids, stabilizers under optimum conditions of agitation, temperature and solvent evaporated under reducec
The incorporation of lipids and stabilizers for the formulation of nanoparticles based cisplatin leads to the formatieltegfand
mixed micelles that enhance the cisplatin absorption into systemic circulation because of the nano size and by lymphtic tr
The nanoparticle based composition of cisplatin that is administered orally. It is safe, effective, convenient and affdneable
patient. (FIG 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041219 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title ofthe invention : PARAMETER FREE TRAVELING WAVE BASED FAULT LOCATION FOR POWER
TRANSMISSION LINES

. . :GO1F|(71)Name of Applicant :
(51) International classification 31/08| 1)ABB Schweiz AG
(31) Priority Document No :NA Address of Applicant :Brown Boveri Strasse 6,-G#0D0
(32) Priority Date :NA |Baden, Switzerland Switzerland
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Obbalareddi Demudu Naidu
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention provides a method and devicefdaift location in a power transmission line. The method comprises obtaining ar
times of first and second peaks of travelling waves detected at a first terminal and a second terminal of the poweotréinemis:
The method also comprises identifyiage of a first half, a second half, and a #paint of the power transmission line, as having
fault, based on a comparison of the arrival times of the travelling wave detected from measurements at the first tarthimal wit
arrival times of the travkng wave detected from measurements at the second terminal. Accordingly, the fault location is esti
with the arrival times of the first and second peaks of the corresponding travelling waves, and the length of the poigsidrans
line.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041220 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : CONTACT SYSTEM FOR_LECTRICAL CURRENT CONDUCTION ANDBUS TRANSFER
SWITCHING IN A SWITCHGEAR

. . :HO2H|(71)Name of Applicant :

(51) International classification 2/00 1)ABB Schweiz AG
(31) Priority Document No :NA Address of Applicant :Brown Boveri Strasse 6,-G#0D0
(32) Priority Date :NA [Baden, Switzerland Switzerland
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Manish Sinjonia

Filing Date ‘NA 2)Krunal Kansara
(87) International Publication No " NA 3)Ajit Kadam
(61) Patent of Addition to Application Number ‘NA 4)Shashwat Chauhan

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates toswitchgear having bus transfer current switching capability by turn and twist mechanism. The switcl
comprises a contact system for electrical current conduction and bus transfer switching. The contact system has fixabl@nd
contact assemblies. Bfacontact assembly comprises main and arcing contacts. The arcing contacts are for bus transfer swi
movable contact assembly comprises a current path pipe and an end piece. The current path pipe is a cylindrical pgrel and
piece is a reangular block. The movable contact assembly comprises a movable main contact provided on the rectangular
a movable arcing contact provided at the end of the cylindrical pipe on a portion about the periphery. During engagement, 1
cylindrical gpe turns about a first axis to bring the contact assemblies proximal to each other, and twists about a second ax
engagement of the main contacts.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041239 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR DETECTION OF CRIME EVENTS IN SURVEILLANCE VIDEOS

(71)Name of Applicant :
. . :G06K9/00771| 1)DEBADITYA ROY
(51) International classification G08B13/1960: Address of Applicant :Department of Computer sciemue
(31) Priority Document No :NA Engineering, Indian Institute of Technology Hyderabad, Kanc
(32) Priority Date :NA Sangareddy, Hyderabad, Telangana, ¥xfid285 Telangana
(33) Name of priority country ‘NA India
(86) International Application No ‘NA 2)DINESH SINGH
Filing Date ‘NA 3)CHALAVADI VISHNU
(87) International Publication No *NA 4)CHALAVADI KRISHNA MOHAN
(61) Patent of Addition to Application Number :NA (72)Name of Inventor :
Filing Date ‘NA 1)DEBADITYA ROY
(62) Divisional to Application Number ‘NA 2)DINESH SINGH
Filing Date :NA 3)CHALAVADI VISHNU
4)CHALAVADI KRISHNA MOHAN

(57) Abstract :

A method of detecting crime events in surveillance videos, method comprising: receiving, by a processor of a crimeatioent c
system (CEDS), one or more video clips of a vid#eam captured by at least one image sensor coupled with the processor; ¢
by the processor, one or more motion features associated with one or more objects in the received video clips; deletingning
processor, a first vector representatidrthe one or more detected motion features in each video clip based on likelihood of th
more detected motion features; generating, by the processor, a final vector representation of the one or more detefdatlirest
in each video clip by dammposition of the first vector representation using a projection matrix stored in memory coupled with
and classifying, by the processor, each video clip to one of normal events and crime events using the final vectoticgpresent
generated correspding to each video clip; and generating, by the processor, a list of crime events in the received video stre
on the classification.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041142 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : Motion Direction Indicator For An Automobile to communicate unequivocally to the Followirgjege
€ Overmtealosm the Right or LeftE

(51) International classification :B60Q1/3¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(33) Name of priority country :NA College of Engineering, Ring Road, Bellandur Post, Near
(86) International Application No ‘NA Marathalli, Bangaloré&60103, Karnataka, India. Karnataka Inc
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. N. RAMANI
(61) Patent of Addition to Application Number ‘NA 2) Dr. K GOPLAKARISHNAN
Filing Date :NA 3)Dr. MANJUNATHA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of seats in Chair Car of rail
improve the passenger comforts in such a way no one passenger will rub the shoulderevethrig 1 shows existing seating
arrangement of Chair Car of Rail Coach. The proposed design and arrangement has been shown in Fig 2, keeping botfattd
comfort along with more leg room for every passenger without rubbing shoulders witlpassengers. Every passenger can stre
their leg below the seat and can enjoy their own privacy as well.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041143 A
(19) INDIA
(22) Date of filingof Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF DNA BASED MOLECULAR COMPUTING MODEL (MCM
TO SOLVE THE INDEPENDENT DOMINATING SET PROBLEM (IDSP)

(51) International classification :GO6N3/12:|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell,@\v Horizon
(33) Name of priority country :NA College of Engineering, Ring Road, Bellandur Post, Near
(86) International Application No ‘NA Marathalli, Bangalore 560 103, Karnataka, India. Karnataka |
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. KAVITHA. J
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure descrittessdevelopment of algorithm, system and method of finding
molecular computing model to solve the independent dominating set problem. It is a novel system and method of DNA bas
Molecular Computing Model (MCM) to solve the Independent Dominating Selétno(IDSP). The independent dominating set
problem is a classical optimization problem and has been shown to-BeMplete. This patent disclosure describes a molecula
computing model to solve the independent dominating set problem. It proves hovytetabers in the sticker based model to
construct the DNA solution space of the independent dominating set problem and how to apply DNA operations to solviern
from the solution space of stickers. The time complexity of the proposed computaiaiel is 0{n + 2m) and to verify this model
small independent dominating set problem was solved. This proves the capacity of molecular computing for solving the cor
Independent Dominating Set Problem (IDSP).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041144 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : Novel System and Method of DNA based Comphtaugl for Solving the Star Coloring Problem

(51) International classification :B82Y10/00|(71)Name of Applicant :
GO6N3/123| 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell, New Horizc
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country :NA Marathalli, Bangaloré&60103, Karnataka, India. Karnataka Inc
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. KAVITHA. J
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure describes arrangement of Apparatus, System and Method for cree
efficient automated system, based on DNA computing model for solving the star coloring problem. This model shows how t
DNA strands to constraicolution space of molecules for the star coloring problem and how to apply the DNA algorithm to sc
star coloring problem using biological operations. The algorithm is highly parallel.and has satisfactory fidelity. Thishmesdiov
to use DNA srands to construct solution space of molecules for the star coloring problem and how to apply the DNA algoritt
solve the star coloring problem using biological operations. The algorithm is highly parallel and has satisfactory fideiitye
compleity of the algorithm is 0 (n2), where n is the number of vertices of the graph.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041145 A
(19) INDIA
(22) Date of filing of Application17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : Novel System, Arrangement of Apparatus, Method and Metrics for Evaluating the ProgresswtA
Research (PhD/MS Thesis) Work as per the Calendar of an Individual Reselaotdr SContinuously at Higher Educational
Institutions (HEISs)

(51) International classification :GO6F17/31|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :New Horizon College of Engineerin
(33) Name of priority country ‘NA Ring Road, Bellandur Post, Near Marathalli, Bangal$é 103,
(86) International Application No ‘NA Karnataka Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(61) Patent of Addition to Application Number ‘NA 2)Dr. L.V. MURALI KRISHNA REDDY
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as
above) for Remote Power Charging with Mechanization Efficiently by Supercapacitor. As the ugegparfable electronic devici
is increasing, the demand for longer battery life is also increasing. These batteries need to be recharged or repiealyl ffasa
hassle to charge or change the battery after a while, especially when therevwgenogtlet around. Therefore, our team is inspire
design a wireless battery charger. This wireless battery charger is expected to eliminate all the hassles with todzgh batbeyy:
Wireless power transfer through the use of strongly coupleshetiagesonances works very well for efficient mid range power
transfer in dynamic environments compared with other power technologies
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/11/2017

(21) Application N0.201741041574 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : BATTERY CHARGING IN INTEGRATESTARTER GENERATORS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

‘HO2K

19/38
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)INDIA NIPPON ELECTRICALS LIMITED
Address of Applicant :Hosur, Thali Road, Uliveeranapalli
Hosur635 114, Tamil Nadu,Indifiamil Nadu India
(72)Name of Inventor :
1)UMASHANKAR, Raman
2)SENTHILVALAVAN, Bose

(57) Abstract :
AS ATTACHED
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041585 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : INTERMEDIATES FOR THE PREPARATION OF ERIBULIN THEREOF

(51) International classification :A61K31/0( (711)):31:{25 Igfhgrpmpgcl?irr]rgi:te d
(31) Priority Document No :NA : ) . . .
(32) Priority Date ‘NA Address of Applicant :Road No.2, Banjara Hills, Hyderabe
(33) Nameyof priority country :NA Telangana 500 034, India Telangana India
(86) International Application No ‘NA (72)N'ame of Invgntor

Filing Date ‘NA l)leparIa.Bulll ngl
(87) International Publication No NA é;EZﬁgﬁltglssartiea?%as
(61) Patent of Addition to Application Number  :NA ; :

Filing Date ‘NA 4)Ravi Janak[ Rama Rao
(62) Divisional to Application Number ‘NA 5)K0nakanch| Durga Prasad

Filing Date ‘NA 6)Muddasani P.uIIa Rec_:idy

7)Nannapaneni Venkaiah Chowdary

(57) Abstract :

The present invention relates to novel intermediatésiblilin and process for the preparation of the same. The process of the
invention is commercially viable and can be easily adopted for plant scale operations. The present invention reldtgdrufuedre
compounds of formula I, X, XI, D and B.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041605 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : LEAIBODY FLEXION TESTING DEVICE FOR IMPLANTABLE LEADS

(51) International classification “A61M25/00 (71)Name of Applicant :
AB61N1/00 1)SREECHITRA TIRUNAL INSTITUTE FOR MEDICAL

(31) Priority Document No ‘NA SCIENCES AND TECHNOLOGY
(32) Priority Date :NA Address of Applicant :BIO MEDICAL TECHNOLOGY
(33) Name of priority country ‘NA WING, POOJAPPURA, TRIRUVANANTHAPURAM695012,
(86) International Application No ‘NA KERALA, INDIA Kerala India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No i NA 1)MURALEEDHARAN CHIRATHODY VYALAPPIL
(61) Patent of Addition to Application Number  :NA 2)JITHIN KRISHNAN.

Filing Date ‘NA 3)NITHA VELAYUDHA PANICKER
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention leads to a lead body flexion testing device for implantable leads. The device comprising of (a to e)rade elect
holding frame is configured to test the fatigue resistandémpifintable leads by simultaneously bending and unbending the leac
test at a specified speed. The frame is moved with a reciprocating slider (3) which is driven by scotch yoke mechahésde(dy:
is mounted on a base plate (1) which providesasy way of assembling the whole system and provides support to the device
frame (2) on the outer surface has a C cap for aligning the electrode properly in the groove and restrict lateral mbeement. 1
reciprocating slider provides repeated bending unbending motion of implantable leads for checking ability of leads to functi
further.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041660 A
(19) INDIA
(22) Date of filing ofApplication :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : TOGGLE FLIP FLOP USING CAPACITORS

(51) International classification :HO3K3/35611:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.VELMURUGAN
(32) Priority Date :NA Address of Applicant :146/5, North Street,
(33) Name of priority country ‘NA SENGAMEDU(Vill), AVINANGUDI(PO), TITTAGUDI(TK),
(86) International Application No :NA CUDDALORE (DT), TAMIL NADU, INDIA - 606 112. Tamil
Filing Date ‘NA Nadu India
(87) International Publication No " NA (72)Name of Inventor:
(61) Patent of Addition to Application Number :NA 1)R.VELMURUGAN
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

| connected two 25 volt ,470 microfarad capacitors seriously ,both unconnected leads of the capacitors are conneaiedsbygta
as positive or P side of the diode connected positive unconnected, sidapafcitor another side of the diode is connected with
unconnected negative side of another capacitor ie the diode is connected such as forward biased when power appliedfto a
capacitors connected serisly .When one capacitor is charged by extemealgource ,the power in capacitor charge the second
capacitor through biased diode until power in first capacitor is fully utilized in charging second capacitor .The sectnd capa
commence to charge first capacitor until power in it is fully wdisSimilar process takes place again and again constitute oscil
;Power in the circuit loss it power in course of time .Above written facts are abstract of invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041662 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A DOSING TANK FOR A VEHICLE

(51) International classification :F02D19/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Robert Bosch Engineering and Business Solutions Privat
(32) Priority Date ‘NA Limited
(33) Name of priority country :NA Address of Applicant :123, Industrial Layout, Hosur Road,
(86) International Application No :NA Koramangala, Bangalore 560095, Karnataka, INDIA Karnate
Filing Date ‘NA India
(87) International Publication No :NA 2)Robert Bosch GmbH
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dhuvarakesh Arulmozli
(62) Divisional to Application Number ‘NA 2)Suresh Kumar Palanisamy
Filing Date :NA
(57) Abstract :

Disclosed herein is a dosing tank 100 for a vehicle. The dtasitkgl00 comprises an outlet 102 connected to a first flow path 1
the first flow path 104 is in flow communication with an exhaust path 106. A second flow path 108 extends from a shdace c
dosing liquid inside the tank to the first flow path 104valve 110 is located at an interface between the first flow path 104 and
second flow path 108, the valve 110 is adapted to supply dosing liquid from the surface of the dosing liquid to th@ ofitle¢ 10
dosing tank 100 through the second flow pHIB and the first flow path 104 by using a purge pump already present in the dos
tank for purging purposeReference Figure: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041663 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : ALARM SYSTEM AND A METHOD THERE OF

(51) International classification :G08B1/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Shri S. Paramesvaran
(32) Priority Date :NA Address of Applicant :Secretary,EGS Pillay Group of
(33) Name of priority country :NA Institution Old Nagore Road Thethi Village Nagapattinam Tai
(86) International Application No :NA Nadu India611002. Bmil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr.M.K.Mishra
(61) Patent of Addition to Application Number ‘NA 2)Dr. M. Chinnadurai
Filing Date ‘NA 3)Palanimurgan
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

This system detects the sleeping by IR sensor, liquor, fire and smoke by gas sensor and through GSM equipped withavdlid
andsufficient balance to transmit related information in terms of message system like Drunken driving / sleeping, smoke or
detected and displayed over inbuilt display unit associated with the microcontroller and buzzer is ringing so passeaipasthas
driver will be alerted and the massage will be sent to corresponding persons for eg the owner or nearby authoritiesilghose |
number would have been psaved during the activation time of the system Figure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041146 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF REMOTE POWERIARGING WITH MECHANIZATION
EFFICIENTLY BY SUPERCAPACITOR

:B60L11/18|(71)Name of Applicant :
(51) International classification H02J5/00; 1)Dr. KANAPATHY GOPALAKRISHNAN
H02J7/02 Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(31) Priority Document No :NA College of Engineering, Ring Road, Bellandur Post, Near
(32) Priority Date ‘NA Marathalli, Bangalor&60 103, Kamataka, Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International ApplicatiotNo ‘NA 1)Dr. R.Elumalal
Filing Date ‘NA 2)Dr. S. Sujitha
(87) International Publication No NA 3)Prof. Satlsh Kumar
(61) Patent of Addition to Application Number  :NA 4)Ms. A. Anitha
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as
above) for Remote Power Charging with Mechanization Efficidngl{supercapacitor. As the usage of the portable electronic de
is increasing, the demand for longer battery life is also increasing. These batteries need to be recharged or repiealyl fasa
hassle to charge or change the battery aftanite, especially when there is no power outlet around. Therefore, our team is ins
design a wireless battery charger. This wireless battery charger is expected to eliminate all the hassles with todzgh batbeyy:
Wireless power transfer thugh the use of strongly coupled magnetic resonances works very well for efficient mid range pow
transfer in dynamic environments compared with other power technologies
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041147 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM, ARRANGEMENT OF APPARATUS AND METHOD FOR DEVELOPMENT C
CARREER DESIGN

:G06Q10/105((71)Name of Applicant :
(51) International classification G06Q50/2057| 1)Dr. KANAPATHY GOPALAKRISHNAN
G09B7/02 Address of Applicant :New Horizon College of Engineerin
(31) Priority Document No :NA Ring Road, Bellandur Post Near Marathalll Bangala$é 103,
(32) Priority Date ‘NA Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. KANAPATHY GOPALAKRISHNAN
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

6. ABSTRACT OF THE INVENTION Thepatent disclosure describes arrangement of Apparatus, System and Method for ide
ones own suitable career options in such a way to enhance the happiness of an individual. System, Method and App&ratus
developed based on the conceptual fraorévalong with contemporary understanding based on two and half decades of rese:
study by the author and various modern management concepts and also their commonalities with psychometric tests and t
identify individual passion/interest to make@ar choices. The framework of research study (Fig. 1) and the Career Design M
enhance the Happiness Index are shown in Fig. 2 & 3. The proposed device (Fig. 2) enables any one with help of clogd ba
built on the basis of Career Design ModeBEnhance Happiness Index of an Individual (CDM2EHM) using integrated approac
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041148 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF AUTONOMOUS CONTROLS FOR THE SMART
OPERATION OF A METRO TRAIN

(51) International classification :B60W30/10| (71)Name of Applicant
B61L27/00 | 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country ‘NA Marathalli, Bangalore560 103, Karnataka, India. Karnataka In
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Dr. R. Elumalai
(87) International Publication No " NA 2) Dr. S. Sujitha
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, Novel System and Methq
described above) of Autonomous Controls for the Smart Operation of a Metro Train. The train is programmed for the Hpecit
Every station on the path is defined; stoppage timing of the train and distance between the two stations is prederied:ribhise
the smart control the train without driver. These autonomous trains are equipped with the CPU which controls the tieimptAn
has been made to simulate a completely automated solution for a driver less metro train. This is achievedryyatadder logic
program in PLC for controlling various systems of the metro train. Each output of the ladder logic controls a relaypithis out
interfaced to the electrical systems of the train via Electrical Distribution Board. The Electricdlulist Board is the heart of the
train system which feeds electrical supply into subsidiary circuits through relays & contactors while providing a pfosective
circuit breaker for each circuit, in a common enclosure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041149 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : Novel System, Arrangement of Apparafieshod and Metrics for Evaluating the R&D Performance
an Individual Continuously at Higher Educational Institutions (HEIS)

(51) International classification :G06Q20/085¢] (71)Name of Applicant
G06Q40/00; 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country ‘NA Marathalli, Bangaloré&60103, Karnataka, Indigarnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(87) International Publication No *NA 2)Dr. L.V. MURALIKRISHNA REDDY
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

6. ABSTRACT OF THE INVENTION The patent disclosure describes Novel System, Arrangement of Apparatus, Method a
Metrics forEvaluating the R&D Performance of an Individual Faculty Member, Continuously at Higher Educational Institutio
(HEIs). The Apparatus, System, Method and Metrics has been developed based on the conceptual framework along with
contemporary understanding bdson sustained research study by the authors and various modern management concepts al
their commonalities with various academic and scientific performance evaluation systems. The framework of research stud
Metrics for evaluating the R&D Perfaiance of intellectual man power at HEIs is shown in Fig. 1. The proposed device (Fig. :
enables any one with help of cloud based App built on the basis of Method and Metrics developed by authors for EvaR&in
Performance of an Individual Facubjember, Continuously at Higher Educational Institutions (HEISs).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041264 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SELHALIGNING PLATFORM FOR A PIECING UNIT OF A TEXTILE MACHINE

(51) International classification ‘DO1H15/00 (71)Name of Applicant -
DO01H15/01| 1)LAKSHMI MACHINE WORKS LIMITED

(31) Priority Document No :NA Address of Applicant :Perianaickenpalayam, Coimbatore
(32) Priority Date :NA 641020, Tamilnadu, India Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Srinivasan Rajasekaran

Filing Date ‘NA 2)Jayagopal Dharanipathi
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

TITLE: A SELFALIGNING PLATFORM FOR A PIECING UNIT OF A TEXTILE MACHINE ABSTRACT The present
disclosure discloses a salligning platform for a piecing unit of a spinning machine. The platform comprises albteséor
accommodating the piecing unit. The platform also comprises one or more first wheels fixed to one end of base platsiagdt
guide rail, and one or more second wheels rotatably fixed to either the base plate and traversing on Filttiieorthe platform
comprises a mechanism for adjusting level of the base plate, relative to the mill floor. The mechanism comprises atcorhtiah |
receives the signal from the sensors and operates a linear adaptor coupled to the one ormdomselsoto adjust the level of the
base plate. Hence, the platform with this configuration, continuously monitors the level with reference to the millfidwlphin
accurate positioning of the piecing unit with reference to frame of the spinricigime. FIG. 5
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/11/2017

(21) Application N0.201741041274 A

(43) Publication Date : 24/05/2019

(54) Title of theinvention : AN AUTOMATIC DOSA VENDING MACHINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO5B6/80¢
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)R2M Solutions Pvt. Ltd
Addressof Applicant :76, 9th Main, 3rd Block, 1st Stage
Nagarabhavi, Bengalurb60072 (Suvarna Badavane). Karnat
India
(72)Name of Inventor :
1)MohanKumar G Boraiah

(57) Abstract :
NA
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741041279 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR EMBMS QOS IMPROVEMENT BASED ON NETWORK
ANALYTICS

(51) International classification :HO04L12/5¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Samsung Electronics Co., Ltd.
(32) Priority Date :NA Address of Applicant :12%amsungo, Yeongtonegu,
(33) Name of priority country :NA Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(86) International Application No ‘NA Korea
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Naveen Kumar Srinivasa Naidu
(61) Patent of Addition to Application Number ‘NA 2)Sridharan Natarajan
Filing Date ‘NA 3)Sudheer Kumar Hundi
(62) Divisional to Application Number ‘NA 4)Chandan Swarup Patra
Filing Date :NA
(57) Abstract :

ABSTRACT Method and system for managing Quality of Service (QoS) of eMBMS sefinbodiments herein provide a methc
for managing Quality of Service (QoS) for multiple eMBMS services in a wireless communication system. The method inclt
detecting, by a netwonkode, more than one Multimedia Broadesistiticast Service (MBMS) services in a group of MBMS serv
have a similar popularity index. Further, the method includes identifying, by the network node, which eMBMS service has n
number of users facing QoEsues, in response to detecting that the more than MBMS service in the group of MBMS service
the similar popularity index. Further, the method includes localizing, by the network node, whether the QoE issue lisasbonat
of the core networkhe access network, the single eNB or the complete MBSFN area. Furthermore, the method includes dy
modifying, by the network node, QoS parameters based on the identification of the QoS issue. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041290 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR ESTIMATION OF EVAPOTRANSPIRATI@ND PRECIPITATION
FOR IRRIGATION SCHEDULING

(51) International classification :G05D11/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM UNIVERSITY
(32) Priority Date :NA Address ofApplicant :SRM Nagar, Kattankulathur,
(33) Name of priority country :NA Kancheepuram603203. Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MARUDAPPA PUSHPALATHA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT SYSTEM AND METHOD FOR IRRIGATION SCHEDULING The present disclosure envisages a system (100)
irrigation scheduling. The disclosed system comprises a plurality of agricultural environments (A1, A2, |, An) configured to
communicate with one another and to a server (40) over a network (30). Each of the agricultural environments includesent
sensors to sense at least one parameter related an instantaneous water requirement of a crop section in the agricuttgal, en
and generate sensed values. A scheduling device (50) receives the sensed values from the one or more sensors through ¢
comnunicating module. The scheduling device (50) is configured to generate at least one control signal based on an outpu
scheduling device (50). The at least one control signal is communicated to a corresponding crop section to execute ablgak
task, wherein the control task is based on the instantaneous water requirement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041673 A
(19) INDIA
(22) Date of filing of Application21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : VIRTUAL DISTRIBUTED DOMAIN NAME SERVER

(51) International classification :G06F15/11|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VMWARE, INC.
(32) Priority Date :NA Address of Applicant :3401 Hillview Avenue, Palo Alto, C,
(33) Name of priority country :NA 94304, United States of America U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)AMOL MANOHAR VAIKAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An approach for intercepting and caching Domain Name System (DNS) related data and sharing the cached DNS related ¢
hypervisors is provided. In an embodiment, a method comprises: receiving a DNS query from a virtual machine, deterntieir
a DNSreply to the DNS query has been received from a DNS server and whether an Internet Protocol (IP) address has be¢
a local DNS cache; in response to determining that the DNS reply to the DNS query has been received from the DNS e
address has been stored in the local DNS cache: retrieving the IP address from the local DNS cache; and providing#setdP
the virtual machine.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041676 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : VISUAL SPEED INDICATION DEVICE FOR MOTOR VEHICLES AND METHOD THEREOF

. e :B60K35/00|(71)Name of Applicant :

(51) International classification B60Q9/00 1)WIPRO LIMITED
(31) Priority Document No :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(32) Priority Date :NA Bangaloe 560035, Karnataka, India. Karnataka India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)VIJAY KUMAR

Filing Date ‘NA 2)THOMAS CHITTAKATTU NINAN
(87) International Publication No *NA 3)SHAGUN RAI
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This disclosure relates generally to motor vehicles, and more particularly to motor vehicle andodeisemlly indicating a speed
the motor vehicle, and method thereof. In one embodiment, a method is provided for visually indicating a speed of aictetor
The method includes receiving an instantaneous speed of the motor vehicle from oneatamatey devices of the motor vehicli
and an instantaneous temperature on an external surface of the motor vehicle from one or more temperature sensors. The
further includes configuring one or more thermoelectric couple strips to regulate temgeedditone or more corresponding
thermochromic paint coating layers disposed on the external surface of the motor vehicle, based on the instantaneduhspe:
instantaneous temperature, to dynamically control indication of a color pattern assotiatedange of instantaneous speed of tt
motor vehicle. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041682 A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : VARIABLE DELIVERY OIL PUMP

:F01C21/088:|(71)Name of Applicant :
(51) International classification F04C14/226; | 1)UCAL FUEL SYSTEMS LIMITED
F04C2/348; Address of Applicant :UCAL FUEL SYSTEMS LIMITED,
(31) Priority Document No :NA Raheja Towers, Delta WingUnit 705 177, Anna Salai, Chenn:
(32) Priority Date :NA Tamil Nadu 600002. Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KUMAR , J. Suresh
Filing Date :NA 2)SIVANANTHAM, R.
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A Variable delivery oil pump (VDOP) system for supplying required amount of oil to the engine based on the engine operat
conditions and engine speeds is disclosed. The VDOP system includes a pumping aoin(#®ing a hydraulic control dual valv
assembly (50) and an electronic control setup (51) for effectively controlling the oil quantity delivered to the engiffdn¢1GDOF
system along with inlet conduit (31) and delivery conduit (32) includes tiwnreonduits (84, 88) for allowing oil back to the inle
side (28) and a relief conduit (85) for allowing oil back to the sump (102). The electronic control setup (51) can loeoacteatain
operating conditions or if the electronic control setup (&il3, the VDOP system can still run through the return conduits (84, 8
provided in the VDOP system. Thus, the VDOP works continuously doing its intended function even after the electronkidgall
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :22/11/2017

(21) Application N0.201741041739 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : PROCESS FOR THE PREPARATION(SF2-(2-(BENZOFURAN-6-CARBONYL)-5,7-DICHLORO-
1,2,3,4TETRAHYDROISOQUINOLINE6-CARBOXAMIDO)-3-(3-(METHYLSULFONYL)PHENYL)PROPANOIC ACID

:C07D405/1z
AB61K31/452!

(51) International classification

(71)Name of Applicant :
1)MSN Laboratories Private Limited, R&D Center

(31) Priority Document No :NA Address of Applicant :Plot No. 12, Phals& Sy. No. 119 to
(32) Priority Date :NA 140, 258, 275 to 280, IDA, Pashamylaram (Vil), Patancheru
(33) Name of priority country ‘NA (Mdl), SangareddyDist), Telangana, India, Pin Co&®2 307.
(86) International Application No ‘NA Telangana India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Srinivasan Thirumalai Rajan
(61) Patent of Addition to Application Number :NA 2)Sajja Eswaraiah

Filing Date ‘NA 3)Ghojala Venkat Reddy
(62) Divisional to ApplicatiorNumber ‘NA 4)Kommera Rajashekar

Filing Date ‘NA
(57) Abstract :

The present invention relates to process foiptieparation of (SP-(2-(benzofurar6-carbonyl}5,7-dichloro-1,2,3,4
tetrahydroisoquinolin®-carboxamido)3-(3-(methylsulfonyl) phenyl)propanoic acid represented by the following structural forr

1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041753 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : VEHICLE BRAKE LINER WEAR MEASUREMENT AND MONITORING SYSTEM\D METHOD

(51) International classification ‘B60T17/221(71)Name of Applicant :
F16D66/026 | 1)ASHOK LEYLAND LIMITED

(31) Priority Document No :NA Address ofApplicant :No. 1, Sardar Patel Road, Guindy,
(32) Priority Date :NA Chennai 600 032, India Tamil Nadu India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)P. Dayalan

Filing Date ‘NA 2)P. Sathish Kumar
(87) International Publication No NA 3)P. Kumar
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A brake liner wear measurement and monitoring system is disclosed intlistles a potentiometer sensor having a rotary part
assembled to an adapter and mounted otan$shaft of a vehicle brake unit along its center axis at the end of a slack adjuste
measure the-8am shaft rotation. A stationary part clamped to acsgstit of an axle in such a way that a rotational difference
between the stationary part and the rotary part provig=msgrotation angle information. An electric circuit electrically connecte
the potentiometer sensor to receive theas rotation arlg information for determining a difference between the rotation angle
information and an initial reference reading of the potentiometer sensor to measure an amount of wear in a brakerlitiar. The
reference reading of the potentiometer sensor igdedan at least one brake position condition at an initial stage of setting the
and after the brake liner clearance stabilizes. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041765 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : TREAT SEAWATER TO SEPARATE WATER AND SALT

:B01D1/00|(71)Name of Applicant :
(51) International classification B01D1/16;| 1)Sahasranaman C.R
B01D1/30; Address of Applicant :AH 158, 3rd Street, Shanti Colony,
(31) Priority Document No :NA Anna Nagar, Chennd@i00040, Tamil Nadu, India. Tamil Nadu
(32) Priority Date :NA India
(33) Name of priority country ‘NA 2)Vijaya Kumar C.S
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Sahasranaman C.R
(87) International Publication No " NA 2)Vijaya Kumar C.S
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT: [051] Embodiment of MSVD multi stage vacuum distillation plant is efficient compact low temperature process
plant adopt scientific principles, Vacuum, Latent Heat, Renewable Energy, Brhamhass press principle for efficient, kiagle w
Multi stage facilitate : [052] Surface area exposed for easy evaporation. [06@] #dinsfer salt in liquid form brine till final stage
crystal salt difficult to handle. Technology based design, craftily arranged in 5 stage flash chamber, can be increstege$o dr&
below the other enable partial evaporation at every stageyieiighof pure water up to 85% and 100 % salt in seawater, viably.
Latent Heat from renewable, vacuum are used as main working forces in the MSVD process plant. Latent Heat added to w
evaporate water into vapor. Latent . Heat removed from cosgmtegpor to condense into fresh water. Vacuum create 32 feet
suction head; vacuum lower boiling point for low temperature plant operation safe, efficient. Vacuum pumps used to suakv
upper chamber to lower chamber at same psi. by use of Brhamassprinciple, as lower chamber is larger . than upper one. L.
Heat from renewable energy source used for viability, clean environment. There is no contaminant to discharge. No cossd!
[055]. Based on demonstration plant evaluation, commlkescile plant design can be decided, will substitute R.O. process in
desalination process systems and replace in existing plants. The proposed system will considerably meet ever incressigryg f
demand. Health of humans, cattle and plants will improy clean water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041772 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of theinvention : A SYSTEM FOR REMOTE MONITORING OF MULTIPLE BISIGNALS USING MULTICORE
FPGA

:A61B5/00; [(71)Name of Applicant ;
(51) International classification A61B5/0402| 1)VIMAL KUMAR KAVYA
A61B5/0488 Address of Applicant :POONAMALLEAVADI MAIN
(31) Priority Document No ‘NA ROAD, THIRUVERKADU, CHENNAI, TAMILNADU, INDIA -
(32) Priority Date ‘NA 600 077 Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)VIMAL KUMAR KAVYA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This inventionrelates to development of a portable telemonitoring system using Multicore Field Programmable Gate Array (
and a system which includes the invented device, which can be used by remote patients. The invention also relates wham:
facilitatesoperation of the system. The objective of this invention is to invent and contrive a handheld device, system and rr
meet the healthcare needs of the patient at any place, any time with much better qualitative levels and at lower ebigtst ey
this Wireless Body Area Network (WBAN) using Multicore FPGA is continuously monitored so that the initiation of treatniss
made within the crucial golden hour. SUMMARY OF INVENTION This invention describes a te lemon itoring device that o
an interface through which ECG/EEG sensors, pressure sensors and temperature sensors can be connected wirelesslirer
The biomedical signals like ECG, temperature and pressure are continuously acquired from the patient and they al®yanaly:
softcore processors that are implemented using FPGA. Each soft core is dedicated to analyze a biomedical signal @hdai$
perform the analysis in parallel. If any abnormality is detected in the acquired biomedical signals, the GSM itiateEnain
transmission of Short message service (SMS) to the doctors mobile phone. An alert message that contains the critital conc
information of the patient is sent to the patients care taker. The GPS modules are also interconnected with FE&#edseatior
of the critical patient to the ambulance centre which can immediately send an ambulance with first aid facility. Thasinventi
maximizes the ability of a patient to regain his/her independence and free movement. It is also aimed tmpbditidéo the doctol
too, so that wherever he is, he can get the information on a mobile phone as a SMS.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041150 A
(19) INDIA
(22) Date offiling of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF PHOTOVOLTAIC ASSORTMENT BASED POWER
GENERATION SYSTEM USING NINE LEVEL

(51) International classification H02J3/3C) (71)Name of Applicant
H02J3/38 | 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, EW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103, KARNATAKA, INDIA-560 103. Tamil Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. R. Elumalai,
(61) Patent of Addition to Application Number ‘NA 2)Dr. S. Sujitha

Filing Date ‘NA 3)Ms. Latha L.R
(62) Divisional to Application Number ‘NA 4)Mr. Mohan B. S

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Apparatus, System and Method (as
above) for Photovoltaic Assortment Based Power Generation System Using Nine Level Inverter. -Téseehineerter is cofigured
using a capacitor selection circuit and a-fuiidge power converter, connected in cascade. The inverter contains only seven p
electronic switches, which simplifies the circuit configuration. The proposed inverter reduced the switchingelomsss of all
switches operate with fundamental frequency, complexity and control circuit. The output voltage of a PV array is-ibowp @k
converter is used to boost the output voltage of the PV array. The output waveforms of multilevel imeenteasstepped form;
therefore they have reduced harmonics compared to a square wave inverter.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041151 A
(19) INDIA
(22) Date of filing ofApplication :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF REDISCOVERED PISTONREAM PISTON)

(51) International classification :B23K35/28|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(33) Name of priority country ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(86) International Application No ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE -
Filing Date ‘NA 560 103, KARNATAKA, INDIA. Karnataka India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)Mr. RISHAV CHHABRA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The subject matter of this invention covers Novel System and Method of Rediscovered RBEam{®Piston) meant for F1 Cars i
per thedesign shown in above figures in description. It is-hedm piston which has been designed to increase f1 car engines
(rpm), to reduce slap and vibration in engine for better performance. This invention will reject heat from engine wikiat(hobo
completely) which will enhance performance of engine can push it up to highest compression i.e., 29:1, so as to getiimkre ¢
also increases efficiency {very minimal). This shape is best in class to fit inside the cylinder due to its ceatdyoftgurely
improves balancing of complete piston including connecting rod and crank shaft due to its shape.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Dateof filing of Application :17/11/2017

(21) Application N0.201741041152 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR POWER SAVING USING PULSE WIDTH MODULATIOI

TECHNOLOGY (PMT)

(51) International classification :HO3K3/017|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(33) Name of priority country :NA College of Engineering, Ring Roadelgandur Post, Near
(86) International Application No ‘NA Marathalli, Bangaloré&60 103, Karnataka, India Karnataka Inc
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. R. Elumalai
(61) Patent of Addition to Application Number  :NA 2)Dr. S. Sujitha
Filing Date ‘NA 3)Ms. A. Anitha
(62) Divisional to Application Number ‘NA 4)Mr. Satish Kumar
Filing Date :NA
(57) Abstract :

1. Apparatus, System and Method (as descriexve) for Power Saving Using Pulse Width Modulation Technology. 2. Demar
lighting are increasing. And currently most suitable light source is LED. LED has many advantages such as high enenyy eft
semipermanent available lodge, Ecofriendly. So LED is now replacing as a main light source. PWM Technique is a very ef
way of providing intermediate amounts of electrical power between fully on and fully off.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041153 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : SPHERICAL IMAGE ENCRYPTION (SPIE) FOR SECURED IMAGE STORAGE

(51) International classification :GO9C5/0C| (71)Name of Applicant
HO04K1/00 | 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell,@\v Horizon
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country :NA Marathalli, Bangalor&60103, Karnataka, India 560103
(86) International Application No ‘NA Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. V. ILANGO
(61) Patent of Addition to Application Number ‘NA 2)Mr. ABHISHEK KUMAR

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The patent disclosure covesgstem, method for Spherical Image Encryption (SPIE) for Secured Image Storage. The propose
algorithm is able to encrypt JPG images and other non gif images. If a text document . with text of small size is sageddmiiai
and encrypted with propos&PIE algorithm then it will take thousands of years to predict the content of the image. The secu
image depends upon the secrecy of the encryption string; as if the consecutive values do not have large differencediatiotht
will be easy byexamining encrypted image. If we choose 1 thousand prime numbers for generation of encryption string (s) t
possible number of combinations will be 1 million (1000 1000). On an average it takes 3 minutes to encrypt or deciage the i
personacomputer with normal configurations. To apply all possible combinations of encryption string (s), it will take 5.7870
for generation of ail possible combination of image. The time complexity of the algorithm run will depend on the valoet@hV
its length) and the height of the image. An image with low height and width has lesser security because of the chdioreaffaro
pixel by 360 which will not help in encryption. If the image consists a circular pattern, i.e. the pattern is syahtoatreborder of
image, then rotation will not change the structure of image. A singular color image cannot be .encrypted through the propo:s
algorithm, as all the pixel values will be same and rotating those pixels will not affect the coloring.

No. of Pages : No. of Claims : 1!

The Patent Office Jooal No. 21/2019 Dated 24/05/2019 22111



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041847 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : ONLINE ADAPTIVEDISTANCE RELAY FOR ADVANCED SERIESFACTS COMPENSATED
POWER SYSTEM

(51) International classification :HO2H3/38°|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ABB Schweiz AG
(32) Priority Date :NA Address of Applicant :Brown Boveri Strasse 6,-G#0D0
(33) Name of priority country :NA Baden, Switzerland Switzerland
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Rahul Kumar Dubey
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The operation of Series Flexible AC Transmission System Controllers (FACTS) devibegimwer transmission system poses
challenge to the distance relaying scheme. The current invention presentbrensaeiguential extreme learning machine {€1)
based ofline fast and accurate adaptive and intelligent distance relaying scheme (AtlDR&hsmission line employing advance
seriesFACTS devices such as Static Synchronous Series Compensator (SSSC). The adaptive relaying scheme as disclose
efficiently update the trained model-tine by partial training on the new data taluee the model updating time whenever a new
special case occurs and thereby providing highly improved performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041848 A
(19) INDIA
(22) Dateof filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR ACQUISITION OF IRNSS SIGNAL HAVING EFFICIENT
ARCHITECTURES

(51) International classification :G01S19/0%| (71)Name of Applicant :
G01S19/07| 1)Indian Institute of Space Science and Technology

(31) Priority Document No :NA Address of Applicant :(Dept. of Space, Govt. of India),
(32) Priority Date :NA Valiamala, Thirwananthapuram 695547, Kerala, India Kerala
(33) Name of priority country ‘NA India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Jiljo K Moncy
(87) International Publication No :NA 2)J Sheeba Rani
(61) Patent of Addition to Application Number  :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system and a method for acquisition of IRNSS signal in reduced time required for two dimensional searches tooaltain a
estimate in frequency space and code space. The system comprises of a Numerically Controlled Oscillator (1), a dinsk (@
an FFT block (5), a peak search controller (4), a modified spreading code (3) and an IFFT block (7). The peainsedierh(4)
scans the entire length of the processed correlation data to obtain the peak of the correlation. Various techniquegedrtoempl
processing the dowsampled predetermined number of sets of samples include sequential processingpparatising and by
using a plurality of FFT blocks. Figure: 1 & 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041857 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A MASTER SLAVE TELOPERATED SURGICAL ROBOTIC SYSTEM FOR ROBOTIC SURGEI
TRAINING

(51) International classification :G06Q30/0z| (71)Name of Applicant :
A61B19/00 | 1)Indian Institute of Technology Madras (IIT Madras)

(31) Priority Document No :NA Address of Applicant :Indian Institute of Technology Madr
(32) Priority Date :NA (IIT Madras) ICSR Building, IIT PO Chenndidia 600036.
(33) Name of priority country ‘NA Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)CHANDRASEKARAN, Karthik
(87) International Publication No " NA 2)PARAMESWARAN, Suraj
(61) Patent of Addition to Application Number  :NA 3)THONDIYATH, Asokan

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The disclosure relates to a master slavedpkerated surgical robotic training system for use tagiming platform for surgeons in
robotic surgery. The system is an electronically tethered master slave system that includes a pair of master arm assénably,
controller that maintains the position of the master arm and a slave arm assemblgaiitbfaarms. The slave arm assembly incli
passive positioning arms connected with a parallelogram based remote center of motion (RCM) mechanism mourded and
housing a surgical tool at the distal end on the side face of the RCM mechanignonigldéethering enables scaling of movement
filtering of tremor and reduction of positioning error of the surgical tool. The mechanisms of the robot are staticalbyl lzalerthe
inertia of all moving components is kept to a minimum for improved padace and ease of handling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041869 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR HEALTH MONITORING AND ACCIDENT TRACKING IN REAL
TIME

. . :GO6N3/04|(71)Name of Applicant :

(51) International classification GO6N3/10 | 1)K L UNIVERSITY
(31) Priority Document No :NA Address of Applicant :Green Fields, Vaddeswaram, Gunti
(32) Priority Date :NA 522502, Andhra Pradesh, India. Andhra Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. MOHAMMED ALI HUSSAIN

Filing Date ‘NA 2)Dr. K. KIRAN KUMAR
(87) International Publication No NA 3)Dr. M. KAMESWARA R AO
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

7. ABSTRACT Exemplary embodiments of the present disclosure are directed towards a system and method for monitoring
and accident tracking in real time. The system includes an accelerometer connected to an arduinodorcantrofl e t e c t
health condition and a GPS module connected to the emd:
further includes a GSM module communicated to the arduino, to communicate and generate alert notifichdaorsarest medica
service along with the userEs family member via GSM nil
is configured to generate and displ ay i nfndhe vehitleifor monimiding thd
userEs health data anmanagemearctt i mygs twd m hf aar dad mrbursiec at i n
and the nearest medical service.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741041988 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL ARRANGEMENT OF APPARATUS, SYSTEM AND METHOD FOR GENERATION OF
STATIC CHARGE FROM ELECTROIONISI

(51) International classification :G03G15/321(71)Name of Applicant :
HO4N1/29 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103 Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Mr. Sunil S. K, MCA,,
(61) Patent of Addition to Application Number :NA 2)Mr. Mansoor Ahmed. F, MCA

Filing Date ‘NA 3)Mr. Srisha Vittal, MCA.,
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

7. ABSTRACT OF THE INVENTION: The patent disclosure describes arrangement of Apparatus, System and Method for |
Energy or Generation of Static Charge from Electroionising Radiation (Fig. 1). Angbéettomagnetic radiatieamitted from
mobile phones through incoming and outgoing calls, internet access, receiving or sending messages could be conveutgial in
electrical energy to keep a battery charged or topped up, in such a way electromadiaditin can be harvested in to useful
electrical energy or in other words electric power generated using electromagnetic radiation. Three loops in a row sizea(fyig:
2). Smaller ones may well work better for higher frequencies such as the\8@kset
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2017

(21) Application N0.201741041989 A

(43) Publication Date : 24/05/2019

(54) Title of the invention MODEL FOR DETECTING SENSITIVE DATA LEAKAGE IN PRIVATE TO PUBLIC NETWORK

SYSTEMS
. . :H04L43/028;|(71)Name of Applicant :

(51) International classification HO4L63/141€| 1)Dr. KANAPATHY GOPALAKRISHNAN
(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103. KARNATAKA, INDIA Karnataka India

Filing Date ‘NA (72)Name of Invertor :
(87) International Publication No *NA 1)Dr. S. MOHAN KUMAR
(61) Patent of Addition to Application Number :NA 2)Dr. ITENDRANATH MUNGARA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers system:MODEL FOR DETECTING SENSITIVE DATA
LEAKAGE IN PRIVATE TO PUBLIC NETWORK SYSTEMSthe mentioned model/ systetoncentrate and can be utilized by
using other files such as unstructured documents, images which are sensitive one. One more advancement can be maei!
set of data and checking the accuracy for better detection of leakage of sensitiveidatedehhelps to identify the leakage of
sensitive information as fast as possible and report to the owner of data and prevent the data loss.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20174104199%
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF MULTIPURPOSE LOADER ON WHEELS

(51) International classification :B23F23/04|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DR. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(33) Name of priority country ‘NA HORIZON COLLEGE OF ENGINEERING RING ROAD,
(86) International Application No ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE -
Filing Date ‘NA 560 103. KARNATAKA, INDIA Karnataka India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ~ :NA 1)DR. KANAPATHY GOPALAKRISHNAN
Filing Date :NA 2)DR. L. V. MURALIKRISHNA REDDY
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure coveystem, method, arrangement of Mydtirpose Loader on Wheels
The loader has motor driven drive to rotate the loader drives, which in turn circulate the forklifts along the guideiveaysliefy
system. The loader vertically lifts the target {normallyiaultural products such as sugarcane maize, corn etc. Batch after batc
items to be lifted will be loaded in the bottom fork holder jaw one after the other, which in turn will be lifted to eighemid by
gravity it will be unloaded in the truck the above level during its end of vertical travel. It has the provision for getting access
local power pack or power out available in the tractors/trucks.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2017

(21) Application N0.201741041991 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM, METHOD AND ARRANGEMENT OF IMPROVED ANTSENORING PILLOW

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A47G9/10
A61F5/56
‘NA

‘NA

‘NA

‘NA

‘NA

' NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)Dr. KANAPATHY GOPALAKRISHNAN

Address of Applicant :Dean (R&D), R&D CELINEW

HORIZON COLLEGE OF ENGINEERING, RING ROAD,
BELLANDUR POST, NEAR MARATHALLI, BANGALORE
560 103. KARNATAKA, INDIA. Karnataka India
(72)Name of Inventor :

1)Dr.K. GOPLAKRISHNAN

2)Dr.M.S.GANESHA PRASAD

3)Mr. VISHWA. G

A)Dr. L.V. MURALIKRISHNA REDDY

(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers system, method, arrangement of simple pillow design whic
prevents snoring due its geometry and supports the cheek appropriately. It is made of memory foam andliffendrave
configuration with multiple degrees of slope to accommodate the cheek. The proposed design ofShergiPillow is shown in

Fig. 2.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041992 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF MULTIPURPOSE ELEVATOR ON WHEELS

(51) International classification ‘B66C23/20%|(71)Name of Applicant :
B66C23/201| 1)Dr.KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, N&
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103. KARNATAKA, INDIA. Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr.K. GOPLAKARISHNAN
(61) Patent of Addition to Application Number :NA 2)Dr. L.V. MURALIKRISHNA REDDY

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT OF THEINVENTION The patent disclosure covers system, method, arrangement offdrgtise Elevator on Whee
(Fig. 1 & Fig. 2). The elevator has conventional hydraulic system for lifting the elevator. However, the novelty of théieyste
the design and falzation of foldable and retractable platform to access the elevator which has been mounted on a hydraulic
lift. The foldable and retractable platform to access the elevator has been designed in such a way, it will occupydessidpice
scissors and can be deployed easily whenever it is required. The entire system has been built on wheels and which can be
manually pushed to the place where it can be deployed for end use.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741041298 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A HERBAL COMPOSITION FOR BONE HEALTH

(51) International classification :A61K36/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ITC LIMITED
(32) Priority Date :NA Address of Applicant :ITC LIFE SCIENCES AND
(33) Name of priority country :NA TECHNOLOGY CENTRE#3, 1ST MAIN, PEENYA
(86) International Application No :NA INDUSTRIAL AREA, PHASE1, BANGALORE 560 058,
Filing Date ‘NA INDIA Karnataka India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number  :NA 1)DSOUZA, Avin
Filing Date ‘NA 2)NARAYANAPERUMAL, Jeyaparthasarathy
(62) Divisional to Application Number ‘NA 3)GOPAL, Ganesh
Filing Date :NA
(57) Abstract :

The present disclosure relates to a composa@mprising Grifonia simplicifolia extract and Olea europaea extract which at spe
w/w ratios is able to inhibit the percentage TRAP andB\nd therefore can aid in inhibition of bone dissolution. Also provide:
the methods of preparation and gsaf the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041303 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of theinvention : PORTABLE AGRICULTURE NETWORK SYSTEM

(51) International classification ‘E04H17/0z) (71)Name of Applicant .
B0O5B15/06 | 1)Cochin University of Science and Technology (CUSAT)

(31) Priority Document No :NA Address of Applicant :The Registrar, Cochin University of
(32) Priority Date :NA Science and Technology (CUSAT), Cochin University P.O.,
(33) Name of priority country :NA Cochin 682022 Kerala, India Kerala India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)KUMAR, Moorakkal, Bha skaran Santosh
(87) International Publication No NA 2)BALAKRISHNAN, Kannan
(61) Patent of Addition to Application Number  :NA 3)NEELAKANTAPILLAI, Sunilkumar

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

PORTABLE AGRICULTURE NETWORK SYSTEM ABSTRACT OF THE INVENTION The present invention relates to a pc
agriculture network system (100) for a pluralityfleii plants (102) arranged in a matrix. The portable agriculture network syste
comprises a plurality of primary supports (104) and a plurality of flexible connecting members (106) such that a fleebtengon
member is mounted on a trunk of each &f phurality of flexi plants to encircle the trunk. The portable agriculture network systt
further comprises a plurality of flexible strings (108) such that a flexible string is connected between the flexiblengomeeber
and at least one primary sugpfrom the plurality of primary supports. <<To be published with FIG. 1>>
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/11/2017

(21) Application N0.201741041307 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING ENERGY UTILIZATION AND LOAD
CONSUMPTION OF HOME, AGRICULTURAL AND INDUSTRIAL APPLIANCES

:H02J13/0C

(51) International classification GO1R19/2E

(71)Name of Applicant :
1)PlaySolar Systems Private Limited

(31) Priority Document No :NA Address of Applicant : No.
(32) Priority Date :NA Main, Sector |, HSR Layout,dhgalore 560102. Karnataka Ind
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Mukundan Narasimhan
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention discloses a system (100) and method for energy management in a house or an industry (150). The systeof e

house or industrighcility, anodal system (130), a server (140),

and a user device (170). The nodal system (130) is configure

monitor, control and communicate with appliances in a facility. Data relating to operation of appliances and user pssfiedeinta
the nodl system (130). A server (140) in communication with the nodal system (130) is configured to process the said data
management. The server (140) employs Machine Learning and Atrtificial Intelligence for predictive analytics and load miana
The invention also explores use of 10T platform and a secure blockchain to enakite pearenergy trading. <To be published w

Fig. 1>
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041316 A
(19) INDIA
(22) Date of filing of Application :18/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : AN AUTOMATIC POWER LOOM FOR WEAVING COIR GEO TEXTILES

(71)Name of Applicant :
1)CENTRAL COIR RESEARCH INSTITUTE (COIR
(51) International classification :D04H11/0(|BOARD)
(31) Priority Document No :NA Address of Applicant :Kalavoor P.O., Alleppey, Keréig8
(32) Priority Date :NA 522, India. Keraldndia
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)RENJITH KUMAR KADAVATH KUMARAN
Filing Date ‘NA 2)RADHAKRISHNAN ANTHAPPILLY
(87) International Publication No NA 3)GIREESH KUMAR GOPALAKRISHNAN
(61) Patent of Addition to Application Number ‘NA 4)REJIMON PUTHENPARAMBIL MATHAI
Filing Date ‘NA 5)AJITH GOPINATHAN PILLAI
(62) Divisional to Application Number ‘NA 6)HAREESH HARIDAS
Filing Date ‘NA 7)BIJU RAGAVAN
8)DAS ANITA RAVIND RANATH
9)RADHAKRISHNAN. C.P.

(57) Abstract :

An automatic power loom for weaving coir geo texsl@s automatic power loom for weaving coir geo textiles is disclosede Th
power loom includes a frame; a plurality of heddles supported on the fitzerteeddle being provided to receive and guide, durir
movement, a corresponding plurality of warp threads, wherein an opening or shed is achieved between the plurality eddgar)
based on the movement of the heddle; a plurality of shuttles prowddeddive and guide, during movement, a weft through the
wherein the shuttle includes a picking mechanism for automatically inserting the weft in the shed; a sley including a reed fo
performing a beating process by driving last pick of weft to ¢fieof cloth, wherein the sley is given a sudden and quick moven
towards the fell of the cloth; and a motor powers a gear mechanism for initiating the heddle movement, the shuttle ranuetre
sley movement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041347 A
(19) INDIA
(22) Date of filing of Application :18/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : PARENTS IDENTIFICATION SYSTEM FOR MISSING CHILDREN

. e :G16B50/0C|(71)Name of Applicant :

(51) International classification GOBF16/00 | 1)Vijay Kumar Reddy
(31) Priority Document No :NA Address of Applicant :1882, KC Works (PO)Tadepalli,
(32) Priority Date :NA Guntur District, Andhra Pradesh, 522502, India. Andhra Prac
(33) Name of priority country :NA India
(86) International Application No ‘NA 2)Dr. Buraga Srinivasa Rao

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Vijaya Kumar Reddy Radha
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTARCT PARENTS IDENTIFICATION SYSTEM FOR MISSING CHILDREN A method asydtem for parents identifying ¢
a missing person, in particular, a missing child. Further, the invention is directed to a system or method that fildtafemiznt
and converts that pattern into a unique code and linked that unique code infortm&itN and store the same in a database. For
Example, whenever a child is been kidnapped or trafficked or run away from home. It is very difficult to identifying @ chissin
with existing details even though child is been identified someone andes@meBy generating the DNA report of a child and
searching for matching pattern of Parent DNA Which is linked to UIN i.e. UIDAI. Stored in the database, where one cah ge!
contact and communication address of child parent present in UIN identifeaciuthe child to their parents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041154 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR SOLAR BASED VOLTAGE SOURCE INVERTER (VSI)
CONTROL BRUSHLESS DC (BLDC)

(51) International classification :H02M7/48 | (71)Name of Applicant :
HO2M7/49 | 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103, KARNATAKA, INDIA. Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Dr. R. Elumalai
(61) Patent of Addition to Application Number ~ :NA 2)Dr. S. Sujitha

Filing Date ‘NA 3)Mr. J. Joshua Daniel Raj
(62) Divisional to Application Number ‘NA 4)Mr. S. Vinod Kumar

Filing Date ‘NA
(57) Abstract :

The patent disclosure covers the salient features of Novel System and Method for SolafdtagedSource Inverter (VSI) Contrc
Brushless DC (BLDC) Motor for Pump Applications. A solar photovoltaic {SPV) array fed waierping system using a BOC
converter as an intermediate Inverter and a permanent magnet brushless DC (BLDC) motortoaiis&igal water pump.
Specially designed lownertia motors fed by the MOSFEJased current controlled voltageurce inverter (C&/SI), provide
desirable features such as high poteeweight ratio, high torqueo-current ratio, fast response and ada¥yl high operating
efficiency. The SPV array is designed such that the power at rated DC voltage is supplied to the BLBfLinptonder standard
test condition and maximum switch utilization of EBIC Boost converter is achieved which results in efficieimprovement of the
converter. Performances at various operating conditions such as starting, dynamic and steady state behavior are analyzed
suitability of the proposed system is demonstrated using MATLAB/Simulink based simulation results.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041155 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : CONSTRUCTION GESTIMATED LEVEL BASED BALANCED BINARY SEARCH TREE (BBST)

(51) International classification :GO6F17/31|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(33) Name of priority country ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(86) International Application No ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE -
Filing Date ‘NA 560 103, KARNATAKA, INDIA. Karnataka India
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. V. ILANGO
Filing Date :NA 2)Mr. ABHISHEK KUMAR
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers system, method for Construction of Estimated Level Basec
Balanced Binary Search Tree (BBST). The presented algorithm will analyze the key elements inserted tocreasing. Any
sorting method can be chosen for that. It calculates the minimum number of the levels required to store n key elensamtgrAr
ordering of the key elements will be provided to insert in BBST. The leaf node will start occénpyimigft to right without leaving
and in between place. The height will never increase than legd{nimum number of nodes in lowest level will be 1. Maximum
number of nodes in lowest level will be-2rFor any number or order of key elements it wéver lead to unbalanced structure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041156 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR SMART DETECTION OF ELECTRICITY THEFT IN
MODERN DISTRIBUTION NETWORK

(51) International classification :GO1R11/0;|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(33) Name of priority country :NA College of Engineering, Ring Road, Bellandur Post, Near
(86) International Application No ‘NA Marathalli, Bangaloré&60103, Kamataka, Indig60 103
Filing Date ‘NA Karnataka India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. R. Elumalai
Filing Date ‘NA 2)Dr. S. Sujitha
(62) Divisional to Application Number ‘NA 3)Ms. Kavitha Chennareddy
Filing Date :NA
(57) Abstract :

The patent disclosure covers the salient features of Novel System and Method for Smart Detection of ElectriirityMiddetn
Distribution Network. The Transmission and Distribution (T&D) line losses are comprised of two types: Technical losses an
Technical losses. The T&D losses are due to variety of reasons, substantial energy sold at low voltage, spansehhiltimy and
high pilferage. An attempt has been made to detect the non technical losses and electricity theft taking place atgbietransmi
distribution sectorThe technical losses are inherent in a system and can be reducedto an optirhurhdgme@posed approach us
customer load profile data to expose abnormal behaviour that is known to be higélgted with non technical loss (NTL)
activities. The result of the fraud detection model help to shortlist potential fraud suspectsdfanspsiction. Simulation results
prove that proposed method is more effective in detecting NTL activities.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041157 A
(19) INDIA
(22) Date offiling of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : ESTIMATION OF OPTIMAL PATH IN WIRED NETWORKS BASED OF ADJACENCY LIST

(51) International classification :HO4L12/2¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Dr.KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean(R&D),R&D Cell,New Horizon
(33) Name of priority country :NA College of Engineering,Ring Road,Bellandur Post,Near
(86) International Application No :NA Marathalli,Bangaloré60 103. Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr.V.ILANGO
(61) Patent of Addition to Application Number ‘NA 2)Mr.ABHISHEK KUMAR
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The patent disclosure covers system, method for Estimation of Optimal Path in Wired Networks Based on Adjacency List. |
network, all thedevices are connected to each other directly or indirectly through common devices. There will be at least a ¢
from a source device to the destination device. In all the complex network setup there is more than one simple paty tantvec
devices. To send a data in form of packet from a source to destination, need to found out a path which is efficienti$sianartsr
the case, when there is no congestion in the network then the shortest path provides the optimal simple pathramgraidsion.
The term data and packet will be used interchangeably throughout this paper. The devices in communication, both needbe
time of data transfer to increase their process efficiency. An idle algorithm for this case will providertbst path for the same. |
this paper, we assumed a single source device is there with multiple receivers, i.e. only one device sends dataher alethecst
by finding the optimal path for this transmission. The proposed Optimal Path FindingtiAdg¢OPF) will consider the provided
network connection by reading the number of routers connected and the adjacent routers for each one. The calculatiat ber
done according to that. After alteration in network setup, the algorithm willgaim and that will give the optimal path which will
accepted until next network alteration. It will provide solution for every connected network setup, i.e. the networkogidptosh
have any isolated routers or sub networks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042005 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD AND SYSTEM FOR DEGRADATIO®F OIL USING GREEN TECHNOLOGY

(51) International classification :GO1N21/6:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Manjunatha B K
(32) Priority Date :NA Address ofApplicant :16th Main, 2nd stage Kumaraswa m
(33) Name of priority country :NA layout Bengaluru, Karnataka India 560078. Karnataka India
(86) International Application No ‘NA 2)Praveen Kumar S V
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Manjunatha B K
(61) Patent of Addition to Application Number  :NA 2)Praveen Kumar S 'V
Filing Date ‘NA 3)Pradeep Kumar
(62) Divisional to Application Number ‘NA 4)N.S. KUMAR
Filing Date ‘NA 5)Chandrakant B Jagtap
(57) Abstract :

ABSTRACT In one aspect A chemical product comprising, a first substance, a second substance and a third substance. Tt
second and third substances are mixed in a proportion to obtain a stable fourth substance. In one enthedirsgrstgcond and
third substances are peptone, table sugar and Hexadecanoietattatjécyll,2-ethanediyl ester respectively. In another embodir
a solution for bioremediation is prepared by mixing the 2% of each first, second and thirdcesial 1l of distilled water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042007 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : DIRT SCRAPPER ASSEMBLY

(51) International classification :F16D65/003 | (71)Name of Applicant :

(31) Priority Document No ‘NA 1)Aktiebolaget SKF

(32) Priority Date :NA Address ofApplicant :SE415, 50 GTEBORG, SWEDEN.

(33) Name of priority country :NA Sweden

(86) International Application No ‘NA 2)Endurance Technologies Limited
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No :NA 1)Balasubramanian Selvapandian

(61) Patent of Addition to Application Number :NA 2)Amar Hosangadi Prasanna
Filing Date ‘NA 3)Vishal Krishna Pimple

(62) Divisional to Application Number ‘NA 4)Shivling Devidas Sundge
Filing Date ‘NA 5)Balasubramanian Selvapadian

(57) Abstract :

ABSTRACT DIRT SCRAPPER ASSEMBLY A dirt scrapper assembly comprising an annular stiffening structure adapted tc
with a tube for sealing the tube is disclosed. The annular stiffening structure comprises a pluralitgdéfisstctions equally spac
and extended along axial direction on an outer side of the tube. Curvature of corresponding radii is provided on tHfacautdrtisi
first axial sections. The annular stiffening structure further comprises a seconskatiah extended along axial direction of the ti
on inner side of the tube. The plurality of first axial sections and the second axial section are connected by a centientifrtlse
stiffening structure to get into contact with an end surfaceeofutbe. The connection section comprises a cut section at the bot
surface extended over the length of each of the plurality of first axial sections to provide flex to the plurality>oéfisstciions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042009 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : CLAMPING SYSTEM FOR A FUEL INJECTOR

. e :B25B27/14|(71)Name of Applicant :

(51) International classification FO2M61/14| 1)TATA ELXSI LIMITED
(31) Priority Document No :NA Address of Applicant :ITPB Road, WhitefielBangalore
(32) Priority Date :NA 560048, India Karnataka India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)RANEESH MUKUNDAN

Filing Date ‘NA 2)BENSIGAR SELVAN SELVANAYAGAM
(87) International Publication No *NA LILLYPUSHPAM
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A lightweight and compact clamping system (10) for a fuel injector assembly (30) is pre3émtelhmping system (10) includes
cam cover portion (20), a clamp (60), and an unlocking sleeveTB8)cam cover portion (20) is disposed in a locked state with
fuel injector assembly (30) that includes a head (40) and a bodyl{®¥tam cover pouin (20) includes a plurality of protrusions
(90) positioned at a corresponding proximal end (Z&g clamp (60) is positioned within the cam cover portion (20) and include
least one locking member (140A and 140B) clamped in between at least twguodttiusions (90)The unlocking sleeve (80),
positioned between the clamp (60) and the head (40), includes a notch (150) that houses a projection (120) extendistglfeorc
(130) of the head (40).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042014 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR MANAGING BACK OFFICE OPERATIONS FOSROCK
MARKET INTERMEDIARIES

(51) International classification :G06Q40/01| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Geaojit Technologies Pvt.Ltd
(32) Priority Date :NA Address of Applicant :9th Floor, 34/658 Civil Line Road ,
(33) Name of priority country :NA Padivattom, Ernakulam, Kochi 682024 Kerala India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Anil Kumar N
(87) International Publication No :NA 2)Dipu V P
(61) Patent of Addition to Application Number  :NA 3)JEEVANLAL K S
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A SYSTEM AND METHOD FOR MANAGING BACK OFFICEOPERATIONS FOR STOCK MARKET INTERMEDIARIES
ABSTRACT The system for managing back office operations for stock market intermediaries is disclosed. The system inclt
centralized subsystem. The centralized subsystem includes a client module configegesteéo a plurality of clients based on one
more parameters. The centralized subsystem also includes a trading module configured to process a plurality of trdmbed dat
centralized subsystem further includes an administration module configureeiteereser identification information, process a
plurality of user requests and implement one or more policies. The centralized subsystem further includes a financial modu
configured to monitor and control risk factor. The centralized subsystem furthades a depository module configured to expor
and import a plurality of files to depository user. One or more module of the centralized subsystem deployed on a device of
intermediaries. FIG.1
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741041931 A
(19) INDIA
(22) Date of filing of Application :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A POWER GENERATION SYSTEM AND A METHOD FOR OPERATING THE SAME

. e :H02J1/0C|(71)Name of Applicant :

(51) International classification H02J3/00:| 1)General Electric Company
(31) Priority Document No :NA Address of Applicant :1 River Road, Schenectadigyw York
(32) Priority Date ‘NA 12345, USA U.S.A.
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)TIWARI, ARVIND KUMAR

Filing Date ‘NA 2)KOLHATKAR, YASHOMANI Y
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A power generation system (100, 300) is preserited.power generation system (100, 300) includes a reference direct curren
bus (104) and a plurality of doubfgd induction generator (DFIG) based power generatiorsgatems (1024, 1022) electrically
coupled in parallel with each other via the referenceliD€ (104) Each of the plurality of DFIG based power generationstgiems
(102-1, 1022) includes a DFIG (204), a rotside converter (206) and a lis&e converter (208) coupled to the DFIG (204)e
line-side converter (208) and the rowide converter (206) are electrically coupled to each other via a locaUBQ16-1, 116
2).The local DCGbus (1161, 1162) of each of the plurality of DFIG based power generatiorsysbems (102, 1022) is coupled t
the reference D@us (104)Moreover, the power generation system (100, 300) includes an auxiliary power €008% and an
energy storage device (110) electrically coupled to the referendsuBCL04).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041935 A
(19) INDIA
(22) Date of filing ofApplication :22/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : APPARATUS AND METHOD FOR DETECTING THE CLOGGING OF A FUEL FILTER

(51) International classification ‘BO1D35/143| (71)Name of Applicant
B01D37/04; | 1)VARDHAMAN COLLEGE OF ENGINEERING

(31) Priority Document No :NA Address of Applicant :Kacharam, Shamshabad, Hyderab:
(32) Priority Date :NA Telangana, India 501218. Telangana India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)BHAVANASI SUBBARATNAM

Filing Date ‘NA 2)BEGORI VENKATESH
(87) International Publication No *NA 3)TIRIVIDHI VIJAYABABU
(61) Patent of Addition to Application Number :NA 4)NALLIMILLI SRINIVASA REDDY

Filing Date ‘NA 5)SEELAM SAI SATYNARAYANA REDDY
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Abstract Apparatus and method for detecting the clogging of a fuel filter [0047] The invprdiades an apparatus (100) for
detecting the clogging of a fuel filter (102) by measuring fluid pressure at regular intervals. The apparatus (100) emmprises
attachable frame(102) with a plurality of pressure sensors (103), is placed inside thé@4)oté {{ie frame (102), the frames (102
are attached on the inner wall of the pipe (101) aors(183):
values at various flow rates can be measured by a measuring kit (108) anteohtiligétally to the user. Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041942 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A RECONFIGURABLE POWER CONVERSION SYSTEM AND A METHOD FOR ENHANCED
UTILIZATION OF RENEWABLE ENERGY

(51) International classification :HO2M7/48 | (71)Name of Applicant :
H02J3/14 1)INDIAN INSTITUTE OF SCIENCE
(31) Priority Document No :NA Address of Applicant :Bangalore, Karnataka, Indi#0 012
(32) Priority Date :NA Karnataka India
(33) Name of priority country ‘NA 2)CENTRAL POWER RESEARCH INSTITUTE
(86) International Application No ‘NA 3)CENTRE FOR DEVELOPMENT OF ADVANCED
Filing Date ‘NA COMPUTING
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)VINOD JOHN
Filing Date :NA 2)VENKATRAMANAN DEVASAHAYAM
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A RECONFIGURABLE POWER CONVERSION SYSTEM AND A METHOD FOR ENHANCED UTILIZATION OF
RENEWABLE ENERGY ABSTRACT The present disclosure relates to power convesgstam (208) and method for utilizing
power from power generation unit (201). The power conversion system (208) comprises power control unit (202) and switc
(203). The power control unit (202) detectdestst one grid (204) associated with environtrte be one of available and unavailal
Upon detecting aleast one grid (204) to be availabp@wer control unit (202) convenower into Alternate Current power and
furtherswitch unit (203) establishes connection between power control unit (2022¢ast one grid(204) to supply powerdgtical
loads (206) andon-critical loads (207). In an embodiment, the power control unit (202) detdeasaione grid (204) to be
unavailable. Upon detection, power control unit (202) converts power totl@rerent power and further switch unit (203)
establishes connection between power control unit (202) and UPS(205) to supply ponitieratdoads (206).Figure 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041945 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM FOR HOLDING ONE OR MORE MAGNETIC DISHWARE

(51) International classification :A47G21/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mitin Anand
(32) Priority Date :NA Address of Applicant :A 304, Maitri Pride apartment, 5th r
(33) Name of priority country :NA 6th cross, Mallesh palya Bangalore : 560075 Karnataka Indie
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Mitin Anand
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A system for holding one or more magnetic dishware is provided. The system includes first magnetic dishware. The fitst m:
dishware includes at least one first groove, grooved within the first magnetic dishware, at least one first magnettluioatesl ati

least one first groove and configured to magnetically couple the first magnetic dishware. The system also inclodesregaetic
dishware. The second dishware includes at least one second groove, grooved within the second magnetic dishwaresattea
magnet located within the at least one second groove and configured to magnetically couple the secondlisiagasticFurther tt
system is configured to couple the first magnetic dishware magnetically to the second magnetic dishware via the diréast ol
magnet and the at least one second magnet to hold the first magnetic dishware with the seconddmbglaetiosertically. FIG. 2

N

No. of Pages : zNo. of Claims : !

The Patent Office Jooal No. 21/2019 Dated 24/05/2019 22137



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041158 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR GRID UNIFIED SOLAR BASED IRRIGATION SYSTEM

(51) International classification “A01G27/002  (71)Name of Applicant :
A01G27/006 | 1)DR. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103, KARNATAKA, INDIA. Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)DR.R.ELUMALAI
(61) Patent of Addition to Application Number :NA 2)DR.S.SUJITHA

Filing Date ‘NA 3)MR.SUNIL.S.K
(62) Divisional to Application Number ‘NA 4)MR. S. VINOD KUMAR

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel System and Method for Grid |
Solar Based IrrigatioBystem. An attempt has been made to design and develop an automatic irrigation system which switcl
solenoid valve ON/OFF on sensing the moisture content of the soil. In the field of agriculture, use of proper methatioof isrig
important. The agantage of using this method is to reduce human intervention and still ensure proper irrigation. It uses a
DSPIC30F4012 microcontroller which is programmed to receive the input signal of varying moisture condition of the shithlei
sensing arrangemerAn opto coupler acts as an isolator between ;the sensing arrangement and the microcontroller. A powe
block is used for supplying power of 5V to the whole circuit with the help of a transformer, a bridge rectifier circuitbiagea
regulator.In an Automated Irrigation System using MSP430, the most significant advantage is that water is supplied only wi
moisture in soil goes below a pset threshold value. This saves us a lot of water.
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(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR ALLEVIATION OF POWER QUALITSNAGS USING
INTEFRATED POWER QUALITY CONDITIONER

(51) International classification H02J3/0C) (71)Name of Applicant
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(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103, KARNATAKA, INDIA. Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)DR. ELUMALAI
(61) Patent of Addition to Application Number ‘NA 2)DR. S. SUJITHA

Filing Date ‘NA 3)MR. J. JOSHUA DANIEL RAJ
(62) Divisional to Application Number ‘NA 4)MS. KARTHIKA.M

Filing Date ‘NA
(57) Abstract :

The patent disclosure covers the salient features of Novel System and Method for Alleviation of Power Quality Snags Using
Integrated Power Quality Conditioner. Powgelality has become a crucial factor today due to wide application of power electr
based equipment in conversion process. Conventional techniques and equipments are becoming inadequate to improveyp«
The Unified power quality conditioner () technique handles voltage and current imperfections simultaneously is one of t
solutions for better quality power. This invention involves both current and voltage compensation using series and sthomg AF
with techniques likep-q theory and p&rtransformation respectively for APFs to achieve improved quality.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/11/2017

(21) Application N0.201741041160 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD FOR SMART OPTIMIZATION OF DEMAND

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:H02J13/0C
HO04L12/24
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)Dr. KANAPATHY GOPALAKRISHNAN

Address of Applicant :DEAN (R&D), R&D CELL, NEW

HORIZON COLLEGE OF ENGINEERING, RING ROAD,
BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
560 103, KARNATAKA, INDIA. Karnataka India
(72)Name of Inventor :

1)Dr . R. El umalal

2)Dr. S. Sujitha

3)Ms. Deepa V Bolanavar

4)Mr. M.Arun Kumar

(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel Systdmethod for Smart
Optimization of Demand Side Management (DSM) for Productivity and covers the system architecture and an algorithm for
referred to as usdriendly DSM using ICT. Demand side management (DSM) is an important technique for demanderé®pns

system in electrical networks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041161 A
(19) INDIA
(22) Date of filing of Application :17/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF CAPRICIOUS ELECTRONIC SPEED GOVERNOR

(51) International classification ‘B60K31/04/(71)Name of Applicant :
B63H21/21 | 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :DEAN (R&D), R&D CELL, NEW
(32) Priority Date ‘NA HORIZON COLLEGE OF ENGINEERING, RING ROAD,
(33) Name of priority country ‘NA BELLANDUR POST, NEAR MARATHALLI, BANGALORE-
(86) International Application No ‘NA 560 103, KARNATAKA, INDIA. Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. R. Elumalal
(61) Patent of Addition to Application Number  :NA 2)Dr. S. Sujitha

Filing Date ‘NA 3)Ms.Priyanka S. Kole
(62) Divisional to Application Number ‘NA 4)Mr.S.Santhosh

Filing Date :NA
(57) Abstract :

ABSTRACT OF THE INVENTION The patent disclosure covers the salient features of Novel System and Method of Capric
Electronic Speed Governdkn attempt has been made to reduce the number of accidents, the conceptual model of variable
speed governor that is implemented to control the speed limit, so that the speed will be under control automaticabiyntets|éoit
particular zome. Different areas will be divided into physical zones which are classified according to different speed ranges. ,
transmitter is placed at all exit and entry points of the interfaces of any two zones that transmits the upper limithealue of

zonesspeerhnge into which the vehicle is entering at that moment and the message is received by the receiver which is pre
the vehicle, the output from the receiver is given to the microcontroller and this becomes the reference speed vantréxahe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042021 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention PROCESS FOR THE TREATMENT OF WASTE WATER

(51) International classification :C02F1/2:|(71)Name of Applicant :
(31) Priority Document No :NA 1)SHELL INTERNATIONALE RESEARCH
(32) Priority Date :NA MAATSCHAPPIJ B.V.
(33) Name of priority country :NA Address of Applicant :Carel van Bylandtlaan 30,-R%96
(86) International Application No :NA HR, The Hague, The Netherlands Netherlands
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)BASAK, Kaushik
(61) Patent of Addition to Application Number ‘NA 2)VAN MOURIK, Arian
Filing Date ‘NA 3)VERMA, Nishith
(62) Divisional to Application Number ‘NA 4)YADAV, Ashish
Filing Date :NA
(57) Abstract :

Theinvention provides a process for treating waste water from an industrial process for producing propylene oxide, whias c
subjecting the waste water to a catalytic wet oxidation treatment comprising: feeding a stream comprising the wastergattr;
subjecting the stream comprising the waste water to an oxidation treatment in the presence of oxygen and a catalystaesult
treated stream; sending at least part of the treated stream to a separator wherein the treated stream isteepgestatkr@am and
liquid stream; and recycling part of the liquid stream to the reactor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042024 A
(19) INDIA
(22) Date of filing ofApplication :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : INTERNET REACHABILITY DETECTION AND INTERNET HIGH AVAILABILITY FOR MULT™
HOMED NETWORK DEVICES

(51) International classification :HO04W92/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Harman International Industries, Incorporated
(32) Priority Date :NA Address of Applicant :400 Atlantic Street, 15th Floor,
(33) Name of priority country :NA Stamford, CT 06901)SA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Sandeep Shanbhag
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method for determining Internet reachability and Internet high availability for a-hartied device in a network having a plural
of network interfaces includes connectithg multthomed device to a network interface of interest in the plurality of network
interfaces and disabling any functionality of setting a default route entry for the at least one network interfacetafrititeres
determination of Internet reachahjilis made.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042053 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of theinvention : METHOD AND SYSTEM FOR KEY PHRASE EXTRACTION AND GENERATION FROM TEXT

. e :GO6F15/1¢|(71)Name of Applicant :

(51) International classification GO6F17/27| 1)infosys Limited
(31) Priority Document No :NA Address of Applicant :44, Infosys Avenue, Electronics Ciy
(32) Priority Date :NA Hosur Road, Bangalor®60100, Kamataka Karnataka India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)DEBANJAN MAHATA

Filing Date :NA 2)JOHN KURIAKOSE
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system and method combining supervised and unsupervised natural language processing to extract keywords from text
language processing, the method includes receiving, through a processor, one or more entities through an input pro¢2a3in
and converting the one or more entities into a standard document object (304). Further, parsing the standard docuthesigibj
a text processing engine into one or more of a sentence and a token (306) and selecting through a candidatendargifieatioe
or more candidates to be ranked (308). Further, assigning one or more scores to the one or more candidates (310)pren&ing
more candidates through a graph based ranking engine (312), creating a connected graph between theoaniae one
candidate$314) and assigning, through a phrase embedding engine, an edge weight to one or more edges between a canc
another candidate (316). Refer: Figure 3
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201741042058 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : Method and system for managing multimedia services

(51) International classification :HO04L29/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)ANI TECHNOLOGIES PRIVATE LIMITED
(32) Priority Date :NA Address of Applicant :Regent Insignia,#4 3rd Floor, 4th
(33) Name of priority country :NA Block, 17th Main, 100 Feet Road, Koramangala, Bengaluru,
(86) International Application No :NA Karnataka560034 Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Sriram V lyer
(61) Patent of Addition to Application Number ‘NA 2)Vasuki K Setlur
Filing Date ‘NA 3)Arun Samudrala
(62) Divisional to Application Number ‘NA 4)Ankit Bhati
Filing Date :NA
(57) Abstract :

A method for managingultimedia services includes transmitting a first request by a first device to a communication networl
reserving a suehannel of a communication channel for a multimedia service. The first device transmits the first request whe
multimedia servicés initiated at a second device. The first device communicates with the first communication network by we
communication channel. The first device receives data associated with the multimedia service from the second devicgevibe
receives a first acknowledgement from the first communication network. The first acknowledgement indicates a reservation
sub-channel for the multimedia service. The first device maps the multimedia service to-ttteasukl based on the first
acknowledgerant. The first device transmits the data over thechamnel, thereby managing a quality of service for the multime
service.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041948 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR DEALING OF FINANCIAL SECURITIES

. e :G06Q30/02;|(71)Name of Applicant :

(51) International classification G06Q30/022| 1)Geojit Technologies Pvt. Ltd.
(31) Priority Document No :NA Address of Applicant :9th Floor, 34/659 Civil Line Road,
(32) Priority Date :NA Padivattom, Ernakulam, Kera82 024 Kerala India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Anil Kumar N

Filing Date ‘NA 2)Dipu V P
(87) International Publication No *NA 3)JEEVANLAL K S
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system and method for dealing of financial securities is disclosed. The system includes a centralized subsystemliZdtk cel
subsystenincludes an order management module configured to receive one or more client requests and one or more notific
process the one or more client requests and the one or more notifications concurrently. The centralized subsystenesisoigh
management module configured to monitor a risk profile of each of a plurality of clients and generate an alert basestt pnatfiie
and a plurality of financial parameters. The centralized subsystem further includes a market data module configiitaatéarelal
time market information to the plurality of clients. The centralized subsystem includes a database configured to steletextder
information and market data information. The one or more modules of the centralized subsystem is lonated fimore client
devices. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041950 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND METHOD TO VISUALIZE BOTH SOFMSSUE AND HARD BONE ANATOMY
OF AN OBJECT

(51) International classification /A61B6/03 | (71)Name of Applicant
GO01V5/00;| 1)Panacea Medical Technologies Private Limited

(31) Priority Document No :NA Address of Applicant :Plot #116, 4th Floor, Shailendra Te
(32) Priority Date :NA EPIP Area, Road Number 3, Phase 1, Whitefield, Bengaluru,
(33) Name of priority country ‘NA Karnataka 560066 Karredta India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Mr. Goteti Venkata Subrahmanyam
(87) International Publication No " NA 2)Mr. Avinash Rao Kuppa
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[0039] A system and method to visualize both-¢ig&ue and hard bone anatomy of an object [0040] The present invention relz
system and method to visualize both disfsue and hard bone anatomy of an object. For this purpose, the system (100) of the
invention comprises a ring gantry (101) with twaoay sources (102, 103) to simultaneously project radiations of differemsities
to capture both sotissue and hard bone anatomy of the object. Furthay xletectors (104, 105) are placed opposite to-ifag x
sources (102, 103) to capture image data pertaining to bottissoft and hard bone anatomy of the objeaomputer (106) to
receive image data from the detectors and to generate a single CBCT volume which has the information of both softlissue
relative hardbone anatomy captured within the same time interval so as to identify any relative digpitoéthe soft tissue with
respective to their hard bone anatomy in the generated volume. (FIG 1)

N\
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041965 A
(19) INDIA
(22) Date of filing ofApplication :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : COSTEFFECTIVE AND HIGH PERFORMANCE MIBDRIVE UNIT FOR ELECTRIC BICYCLE

:B60L15/20|(71)Name of Applicant :
(51) International classification B62M6/50, | 1)IVROOM POWER PRIVATE LIMITED
G01L3/14 Address of Applicant :#356, BLOCK, SONESTA
(31) Priority Document No ‘NA MEADOWS, THUBARAHALLI EXTENSION ROAD,
(32) Priority Date :NA THUBARAHALLI, Bangalore, Karnataka India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KRISHNA RAO DHURI
Filing Date ‘NA 2)PARTHIBAN P
(87) International Publication No NA 3)ANISH S.A
(61) Patent of Addition to Application Number ~ :NA 4)PRABHAKAR SATHUJODA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A torque maintenance device that is adapted to admivg unit has a sensor unit and a control toitontrol the operations of an
electric bicycle. The sensor unit includes a tilt sensor 130, a current sensor, a first cadence sensor 122 and a cetagnead42:
The control unit receives an assist level selected by a rider and sensed date fsenmsor unit and determines a pedal torque ba
on a measured slope value, a current supplied to the motor 116, a weight of the rider and a speed of eapddabl®6116 sense
by the sensor unit. The control unit determines a motor torque tmbielgd to the electric bicycle based on the assist level, the
value, the current, the pedal torque and weight of the rider for maintaining a torque of the electric bicycle as c@stant. Fl
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041983 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF EXPANDING SEEPOWERED MULTI- PURPOSE
AUDITORIUM ON LOW BED TRAILER

(51) International classification :E04H3/1¢|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(33) Name of priority country :NA College of Engineering, Ring Road, Bellandur Post, Near
(86) International Application No ‘NA Marathalli, Bangaloré&60103, Karnataka, India 560103
Filing Date ‘NA Karnataka India
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Dr. K. GOPALAKRISHNAN
Filing Date ‘NA 2)Mr. VISHWA. G
(62) Divisional to Application Number ‘NA 3)Dr. L V. MURALIKRISHNA REDDY
Filing Date :NA
(57) Abstract :

The patent disclosure covers system, method, arrangement of Expandipgvskéd Multipurpose Auditorium on Low Bed
Trailer. The portion of an auditorium has been designed to expand laterialtyease the volume in such a way to provide more
area (cubical) for utility (Fig. 1 & Fig. 2). The expansion can be achieved through the hydraulic systems and arraywhéeion
The bottom of the sliding or expanding portion will be having @iow to go underneath without any obstruction/seat legs etc. L
hand side of the auditorium houses power house (Genset & power pack for hydraulics) and the roof top has solar pasedfs. I
powered, akconditioned and cloud enabled system withSGP
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041367 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : AORTABLE CENTER STAND FOR A TWO WHEELED VEHICLE

(51) International classification :B62H5/005|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)R.V. College of Engineering
(32) Priority Date :NA Address of Applicant :R.V. Vidyaniketan Post, Mysore Ro
(33) Name of priority country :NA Bangalore 560059, Karnataka, India. Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Raghavan. K
(87) International Publication No *NA 2)Chethan D
(61) Patent of Addition to Application Number  :NA 3)Siddaraju P S
Filing Date ‘NA 4)Ranganna
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT A portable centretand for a two wheeled vehicle comprising, a first tubular member configured with a housing :
angle lock frame, a second tubular member releasably coupled with the first tubular member using a first mechanicalLggpon
the two wheeled \écle in rest position, wherein the second tubular member configured with a series of lock holes and a set
pedals, an interlock pin engages with at least one of the lock hole to lock the second tubular member with the firsetabataat .
first height during static position of the two wheeled vehicle and a second mechanical spring configured to drive the interloc
wherein the second tubular member is inside the first tubular member and the interlock pin is inside the housing tftibkfirst
member during movement of the two wheeled vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041378 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) PublicatiorDate : 24/05/2019

(54) Title of the invention : A FRONT SUSPENSION ASSEMBLY

(51) International classification ‘B60G21/0C| (71)Name of Applicant -
B60G3/20 1)TVS MOTOR COMPANY LIMITED

(31) Priority Document No :NA Address of Applicant :JAYALAKSHMI ESTATES NO.29
(32) Priority Date ‘NA (OLD NO.8) HADDOWS ROAD, CHENNAI, 600 006 Tamil
(33) Name of priority country :NA Nadu India
(86) InternationaApplication No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)CHIRAG PRASAD
(87) International Publication No *NA 2)CHANDAN BANSILAL CHA VAN
(61) Patent of Addition to Application Number  :NA 3)MUDASSAR ABDULSATTAR SHAIKH

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT A FRONT SUSPENSION ASSEMBLY The present invention relates to a front suspension assembly for a vehi
front suspension assembly includes a pair of front forks comprising an inner lube (201). The inisecdufigured to include at le:
one restrictor member (205) disposed abuttingly between a first check valve (206) and a spacer member (207) of a check \
assembly (201aa), the restrictor member (205) includes one or more damping orifices (205a)ecbitfigrovide optimal controlle
movement to damping fluid inside said front suspension assembly (145). The one or more damping orifices (205a) pravridée
path to the damping fluid in addition to resistance to the flow of the damping fluidaddlisonal path along with the resistance tc
the flow of damping fluid results in belter damping response of the suspension assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041386 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : EARTH QUAKE INFORMER

. e :HO1C|(71)Name of Applicant :

(51) International classification 1/48 1)A. KRISHNA MOORTHY
(31) Priority Document No :NA Address of Applicant :NO. 10/2, 5 TH STREET,
(32) Priority Date :NA |SEETHARAM NAGAR, KODUNGAIYUR, CHENNAI- 600
(33) Name of priority country :NA [118. TAMIL NADU, INDIA. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)A. KRISHNA MOORTHY
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to ApplicatiolNumber :NA

Filing Date :NA
(57) Abstract :

Earth quake informer is a device which is invented for the safety of the public.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041423 A
(19) INDIA
(22) Dateof filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SWING UP MULTIPLE APPLICATION ARRAY TABLET CHARGER

(51) International classification :H02J7/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Cdr HC GURUPRASAD
(32) Priority Date :NA Address of Applicant :Sannidhi, #F5, Sorrento Apts, 2nd
(33) Name of priority country :NA Cross, Hutchins Road, Cooke Town, Bangalore Karnataka Ir
(86) International Application No ‘NA 2)Cdr Rahul Bose
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Cdr HC GURUPRASAD
(61) Patent of Addition to Application Number ‘NA 2)Cdr RAHUL BOSE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT An Swing up Multiple Application Array Tablet charger provides stowage and charging of multiple mobiles
simultaneouslyrom a regular Switch Socket Module Box along with other custom built utilities including following: Dual Spe
23 Watts. Tans Flash/Micro SD Card support (Upto 64 GB). Bluetooth 4.0. Multiple sockets offering USB 3.0 (1 Aand 2 #
charging) Built in Microphone, Digital Clock, Temperature display, FM Radio and NFC. Qi enabled Wireless charginggate:
Emitting Diode(LED) lights for nightlight, reading lights and emergency lighting. Chargeable and replaceable onboard batte
specially designed universal mobile charging plug (Uniplug) that can connect to all models/makes of mobiles. A spapially ¢
three pin jug (Upholder plug) that has a back cover modified to support two wing plates that serve to hold the 3 to 4 mobile
with charging device.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041469 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND AN APPARATUS FOR ACTUATING SWITCHING DEVICES

(51) International classification :HO1H3/0¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)JUDITH, N.Mohan Neela
(32) Priority Date :NA Address of Applicant :s/o Neela Marthandan, 181 A, KP F
(33) Name of priority country :NA Nagercoil, Tamilnadu, India, 629001 dia Tamil Nadu India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)JUDITH, N.Mohan Neela
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to an actuating system (100) comprising a switching device (102) including a switch (1/@1) mc
between a first position andsacond position surrounded by an outer peripheral surface (103); an actuating means/apparatu:
detachably connected to said switching device including a housing (104), a first linking means (106) and a second Ihnk{i98
configured to actuatsaid switch (101) of said switching device (102) between said first position and second position; and a «
unit (112) to control said actuating means; wherein said first linking means (106) is configured to be detachably conhected
centre of sal switch (101) and said second linking means (108) is configured to be placed on said outer peripheral surface |
said switching device (102); and wherein the length of said second linking mechanism can be adjusted for actuatindp $h@il}
of said switching device (102). Fig 2.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2017

(21) Application N0.201741042061 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : CAPTIVE PORTAL DETECTION

(51) International classification :GO6F7/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Harman International Industries, Incorporated
(32) Priority Date :NA Address of Applicant :400 Atlantic Street, 15th Floor,
(33) Name of priority country :NA Stamford, CT 06901, USA U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Sandeep Shanbhag
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A method for detecting a captive portal on aRVhetwork in which alevice generates a random private IP address and attemg.
TCP connection on HTTP port 80 and HTTP port 8080. Upon an unsuccessful TCP connection a determination is made thi
captive portal is associated with the-Winetwork and upon a successful T€@hnection, a determination is made that a captive

portal is associated with the Wi network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042082 A
(19) INDIA
(22) Date of filing ofApplication :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : MUSCARINIC M1 RECEPTOR POSITIVE ALLOSTERIC MODULATORS

:C07D |(71)Name of Applicant :
265/36| 1)Suven Life Sciences Limited
(51) International classification CO7D Address of Applicant :Serene Chambers, Road 5, Avenu
279/16|Banjara Hills, Hyderabad 500034, Telangana, India Telanga
CO07D |India
413/06|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)NIROGI, Ramakrishna
(32) Priority Date ‘NA 2)SHINDE, Anil Karbhari
(33) Name of priority country ‘NA 3)MOHAMMED, Abdul Rasheed
(86) International Application No ‘NA 4)BANDYALA, Thrinath Reddy
Filing Date ‘NA 5)BADANGE, Rajesh Kumar
(87) International Publication No " NA 6)YATHAVAKILLA, Sumanth
(61) Patent of Addition to Application Number ‘NA 7)PALACHARLA, Raghava Choudary
Filing Date ‘NA 8)JASTI, Venkateswarlu
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT MUSCARINIC M1 RECEPTOR POSITIVE ALLOSTERIC MODULATORShe present invention relates to
compounds of formula (1), or their isotopic forms, sterecisomers, tautomers or pharmaceutically acceptable salt (s) thereof
muscarinic M1 recept positive allosteric modulators (M1 PAMs). The present invention describes the methods of preparatic
pharmaceutical composition, combinations and the use of compound formula (1), their stereocisomers, isotopic forms or
pharmaceutically acceptable sahsreof. ().
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042083 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of theinvention : METHOD AND SYSTEM FOR VEHICLE ALLOCATION

(51) International classification :G06Q10/0z| (71)Name of Applicant .
G06Q10/06| 1)ANI TECHNOLOGIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :Regent Insignia, #414, 3rd Floor, 41
(32) Priority Date :NA Block, 17th Main, 100 Feet Road, Koramangala, Bengaluru,
(33) Name of priority country :NA Karnataka560034 Karnataka India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Moiaz Jiwani
(87) International Publication No NA 2)Azimul Mannan
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A method and a system for allocating a vehicle to a passenger for ride is provided. The system includes circuitry coméigares
an image corresponding to a booking request from a passenger device of the passenger. In response/¢al tineagesethe circuitt
determines the destination address of the booking request based on the received image. The circuitry further disggsithe 1
image and the determined destination address of the booking request on a display of the passemderrésponse to the displa
image and destination address, the circuitry receives a confirmation message from the passenger device, and allod¢et the
the passenger based on the received confirmation message.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042091 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL POLYMORPHS OF ABEMACICLIB

. e :CO7D|(71)Name of Applicant :

(51) International classification 401/1<| 1)Mylan Laboratories Ltd
(31) Priority Document No :NA Address of Applicant :Mylan Laboratories Ltd, Pk
(32) Priority Date :NA |564/A/22, Road No 92, Jubilee Hills, Hyderabad 500033, Inc
(33) Name of priority country :NA |Telangana India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Ramakoteswararao Jetti
(87) International Publication No " NA 2)Anjaneyaraju Indukuri
(61) Patent of Addition to Application Number ‘NA 3)Bommaredddy Aggi Ramireddy

Filing Date ‘NA 4)Attanti Veera Venkata Srinivasarao
(62) Divisional to Application Number ‘NA 5)Jebaraj Rathinapandan

Filing Date ‘NA 6)Chandupatla Shivakumar
(57) Abstract :

CRYSTALLINE POLYMORPHS OF ABEMACICLIB The present disclosure provides novel polymorphs of abemaciclib, soli
dispersions of abemaciclib with pharmaceutical excipients, and processes for the pretremattdnThe disclosure further provide
methods for preparing crystalline abemaciclib form |, amorphous abemaciclib, and methods for synthesizing abemaciclib.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741042105 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : COLLABORATIVE DIGITAL FRAMEWORK FOR EFFECTIVE ACADEMIC CURRICULUM PLA
DESIGN, DELIVERY ANDIMPLEMENTATION

(51) International classification :GO6F3/048:) (71)Name of Applicant
HO04L29/06 1)ESSM INNOVATIVE TEACHING CONCEPTS

(31) Priority Document No :NA Address of Applicant :No: 793, VVA BUILDINGS, NERUJ
(32) Priority Date ‘NA ROAD, VILLUPURAM, TAMILNADU Tamil Nadu India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)S. SELVAMANI

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Digital Teaching Management System. Embodiments herein provide a metheydimmds for managing digital
teaching of an academic curriculum. The method includes determining, by a Content Management (CM) engine (130), cais
related to topics from external sources based on time duration provided for teaching the tapies.thRa method includes
modifying, by the CM engine (130), the course contents based on user preference, participant profile and past performance
participants. Further, the method includes generating, by the CM engine (130), notifications if ttherétios of topics does not
satisfy the pralefined time duration for teaching the topic in a session. Furthermore, the method includes generating, by the
engine (130), a digital course plan report when the time duration of topics satisfies-dedrme time duration for teaching the toj
in the sessionFIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041984 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOD OF SELF&NBSBREATHABLE IMPROVED ANTI&NBSP:-
SNORING STRAP

(51) International classification ‘AB1F5/566; | (71)Name of Applicant
A61M16/049:| 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country ‘NA Marathalli,Bangalore560103, Karnataka, India 560103
(86) International Application No ‘NA Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr. K. GOPALAKRISHNAN
(61) Patent of Addition to Application Number :NA 2)Mr. VISHWA. G

Filing Date ‘NA 3)Dr. L. V. MURALIKRISHNA REDDY
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The patent disclosure covers system, method, arrangement of studsdesmih such a way to make the strap astselfithable Anti
Snoring Strap which ensures the free flow of air to and fro of strap and prevent sweating below the strap. The proposed de
arrangement has been shown in Fig 2. The patent disclosurédsshe strap with protruded fabric Studs (beads) which will ret
the contact area of strap and cheek/chin (Fig. 2). Also the strap has multiple holes alternatively along the protrudibe ssuds t
and fro of free air circulation between theagtand cheek/chin. It makes the strap morelselfithable which allows air flow. This
improved design with more openings in strap which will provide more comfort for tropical users. The chin strap is a pretty
straightforward devicewhich can be slingt iover to users face and around his/her chin. That keeps him/her mouth shut when
sleeping, that encourages them to breathe through their nose, and that healthy breathing pattern can pay divideratddan their
against snoring and sleep apnea.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041985 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEMIND METHOD OF POWERING BULB USING PIEZOSENSOR AND POWER
MANAGEMENT SYSTEM WITH ZERO

(51) International classification :HO5B37/0:|(71)Name of Applicant :
(31) Priority Document No :NA 1)Dr. KANAPATHY GOPALAKRISHNAN
(32) Priority Date :NA Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(33) Name of priority country :NA College of Engineering, Ring Road, Bellandur Post, Near
(86) InternationaApplication No ‘NA Marathalli, Bangaloré&60103, Karnataka, India 560 103
Filing Date ‘NA Karnataka India
(87) International Publication No *NA (72)Name ofInventor :
(61) Patent of Addition to Application Number ‘NA 1)Prof. DHARMAMBAL. V
Filing Date ‘NA 2)Dr. NISHA. K. C. R
(62) Divisional to Application Number ‘NA 3)Ms. BHAVANA. C
Filing Date ‘NA 4)Mr.ANIRUDHDHA.C
(57) Abstract :

The patent disclosure covers a novel method of powering bulb usingggegor and power management system with zero enel
Efficient method of power harvesting is to make external vibration to create strain on piezo electric material to rak#at¢o
System proposed senses the piezo signal and lights the bulb load. Power management unit receives the feedbaakpinb emthé
utilized by the battery charger unit. Power management unit monitors battery charger and PV array to feed the requipbdtBC
the signal conditioning and signal processing unit. AC to DC step down converter in coordination with impederecaetwork an
electrochemical battery is used to feed battery charger. The proposed system does not need supply as it is powetattbyyeitl
(charged by the feedback network) or PV array decided by the power management system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041986 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL SYSTEM AND METHOBOR IOT BASED HERB DETECTION SYSTEM

(51) International classification :H04W84/18;G01D21/0;|(71)Name of Applicant :
G08C17/02; 1)Dr. KANAPATHY GOPALAKRISHNAN

(31) Priority Document No :NA Address of Applicant :Dean (R&D), R&D Cell, New Horizc
(32) Priority Date :NA College of Engineering, Ring Road, Bellandur Post, Near
(33) Name of priority country :NA Marathalli, Bangalor&60103, Karnataka, India 560103
(86) International Application No ‘NA Karnataka India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Prof. DHARMAMBA LV
(61) Patent of Addition to Application_NA 2)Dr. NISHA. K. C. R
Number :NA 3)Ms. BHAVANA. C

Filing Date ' 4)Mr.ANIRUDHDHAC
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The patent disclosure covers system, method of detection of herbal plants in a geographical region based on Crassulaceat
Metabolism (CAM) photosynthesimethodology. Medicinal plants or herbs form a vital role in primary health care industry an
nutrition. A setup in diagnosing the potential herbs across diverse vegetation can aid the herbal drug industry to a great ext
Internet of Things (loT) ksed plant detection system comprises of transducers like Oxygen gas sensors that transmit the ox'
concentration data directly into the cloud which can then be stored and analyzed by the local and remote herbal mamidesttu
of the herbs like Tlsi, Peepal, Aloe Vera and Neem perform CAM photosynthesis wherein the stomata opens only duftimgeni
taking in Carbon dioxide and giving out Oxygen unlike most of the other species. Hence, this parameter can be usedreesaas
to detect herhOxygen level concentrations beyond a specified threshold can facilitate in detecting herbal rich regions. The
diagnostic system uses Wireless HART as the communication protocol.

No. of Pages : No. of Claims : -

The Patent Office Jooal No. 21/2019 Dated 24/05/2019 22162



(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201741041987 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : NOVEL ARRANGEMENT OF APPARATUS, SYSTEM AND METHOD AS AN INTEGRATED
FARMER INFORMATION SYSTEM (FIS)

(71)Name of Applicant :
1)Dr. KANAPATHY GOPALAKRISHNAN
(51) International classification -GO6E19/0 Address of Applicant :Dean (R&D), R&D Cell, New Horiz¢
(31) Priority Document No :NA College of Engineering, Ring Road, Bellandur Post, Near
(32) Prioritz Date :NA Marathalli, Bangaloré&60103, Karnataka, India 560103
(33) Name of priority country ‘NA F?ag)?\la;?nk:g??rll?/entor .
(86) International Application No ‘NA . :
Filing Date ‘NA 1)Mr. Sunil S. K, MCA.,
(87) International Publication No *NA g;m: gz%z{lﬁbraham George
(61) Patent of Addition to Application Number :NA R 9
Filing Date ‘NA AMr. N'kh'l R|yaz
(62) Divisional to Application Number ‘NA SMr. H_arlraj
Filing Date ‘NA 6)Mr. Vishwa Gopal
' 7)Mr. Sanketh S Huddar
8)Mr. Srisha Vittal, MCA
9)Mr. Mansoor Ahmed. F. MCA
(57) Abstract :

Apparatus, System and Method as an integrated Fanfioemation System (FYS) with different other technology using the Clot
Based Platform enables farmers to know the real time data on weather report and give road map for the farmers to tus®pliff
which will give them more yield and profit and Isa suggest the suitable tools to get more yield. It collects weather report fror
internet and it helps former to plan accordingly and do forming. The platform will overcome the issues of languagebeljtiothe
App which has ensured two way communicai among literate or illiterate in the region. It will bridge the gap between illiterat
literate irrespective of urban or rural. It is very convenient and practical to use it for transparent information forerge fa
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041501 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A HOUSEHOLD APPLIANCE HAVING A LOCKINGEVICE

(51) International classification A47L15/4259) (71)Name of Applicant
D06F37/42 1)BSH Hausgeraete GmbH

(31) Priority Document No :NA Address ofApplicant :CarlWery-Strasse 34, 81739
(32) Priority Date :NA Muenchen, Germany Germany
(33) Name of priority country ‘NA 2)BSH Household Appliances Manufacturing Private
(86) International Application No ‘NA Limited

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Kedarnath BHATT
(61) Patent of Addition to Application Number :NA 2)Parveen KUMAR

Filing Date ‘NA 3)Suneel PAWAR
(62) Divisional to Application Number ‘NA 4)Om Prakash SILSWAL

Filing Date ‘NA 5)Krunal TALNIKAR
(57) Abstract :

A household appliance 10 having a locking device 16 is disclosed. The household appliance 10 comprises an end capg2at
outer door panel 26 and an inner door cabinet 28 of the household appliance 10. The household applicpcisds) ao opening 1
formed on the end cap 12 accommodates at least one component of the locking device 16. The household appliance 10 fu
comprises a housing 19 which extend inwards from the endcap 12 and encloses the locking device 16. Refeesnéadrtiges 1&
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041511 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of theinvention : METHOD AND SYSTEM FOR PERFORMING LASER MARKING

(51) International classification :BO5B5/0(|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SUJITH KRISHNAN PALLATH
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Embodiments of present disclosure discloses system and mettprtffinming laser marking. Initially, a first image of a region tc
laser marked may be captured and compared with a predefined image of a predefined pattern to be laser marked on jhthee
comparison, a first score may be computed. The fimgesmay indicate marking present in the region to be laser marked, in rel
to the predefined image. Further, aamlinate data of a configuration file, relating to the predefined pattern, in the laser markii
system may be modified based on the figire, for performing the laser marking on the region. Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041522 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : SYSTEM AND METHOD FOR DATA ENCRYPTION

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Srividya B V
(32) Priority Date :NA Address of Applicant :No. 21, DeepaSri Nilayam, 3rd Cro:
(33) Name of priority country :NA Devaraj Urs Layout, Nagadevanahalli, Kengeri Hobli, Bangal
(86) International Application No :NA 560056. Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Srividya B V
(61) Patent of Addition to Application Number ‘NA 2)Akhila S
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

System and method for data security are disclosed. The method for enciphering includes generating a first ternaryl GHheis fi
method includes generating a first Bezier curve over the first ternary Galois field and generating a firénBgeibased on size ¢
data. The method includes generating a concealed image by concealing the data by using the first Bezier image. Théunheth
selecting a plurality of pixels for encryption of the concealed image. The method includes etitedingrypted data, thereby

generating an encoded image. The method includes validating the encoded image, thereby generating a validated enciake:
validated encoded image is transmitted to a receiver. The method provides security, authesgioatibas data reliability. FIG. 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041528 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : APREMILAST COMPOSITION

(51) International classification /A61K9/16, |(71)Name of Applicg nt:
C07D209/4| 1)DrrReddy Es Laboratories Lin

(31) Priority Document No :NA Address of Applicant :2-337, Road No. 3, Banjara Hills,
(32) Priority Date :NA Hyderabad Telangana India
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Sachin Arora

Filing Date ‘NA 2)Rajesh Pandurang Giradkar
(87) International Publication No " NA 3)Amit Vinayak Asati
(61) Patent of Addition to Application Number  :NA 4)Vinay Patil

Filing Date ‘NA 5)Sachin Jain
(62) Divisional to Application Number ‘NA 6)Debarati Ghosh

Filing Date :NA
(57) Abstract :

The present invention relates to a pharmaceutical composition of apremilast comprising apremilast and one or more gha#yr
acceptable excipients and process of preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201741041539 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : 'AN ART, METHOD, AND MANNER AND SYSTEM CENTRAPPING, CONTROLLING AND
REGULATING PURE AND NATURAL WATER, CLIMATICALLY CONDITIONED, WITHIN A NATURAL WATER SOURCE
TO CREATE A FLOATING STRUCTURE

. . :B01D5/00|(71)Name of Applicant :

(51) International classification CO2F9/00 | 1)SUNNY GEORGE
(31) Priority Document No :NA Address of Applicant :Neikuzhiyil House, Mankuva P.O.,
(32) Priority Date ‘NA Idukki District-685604 Kerala India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SUNNY GEORGE

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The above Invention relates to a art, method, and manner of entrapping natural water with suitable temperature and dpptb)
within an already existing water source like rivers, lakes et al. Such entrapped water receptacle acts g povhmithin a lake or
river. It is acclimatised for human use and the depth of the water is regulated so as to avoid all kinds of risks fosswimmer
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201741041552 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 24/05/2019

(54) Title of the invention : A SYSTEM AND METHOD FOR SDN ENABLED PACKET BASED LOAD BALANCING OF DA
CENTRE NETWORKS

(51) International classification :G06F9/50!| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRM UNIVERSITY
(32) Priority Date :NA Address of Applicant :SRM Nagar, Kattankulathur,
(33) Name of priority country :NA Kancheepuam- 603203, Tamil Nadu, India Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)DEEBAN CHAKRAVARTHY
(87) International Publication No *NA 2)RUTURAJ UDAY KADIKAR
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

ABSTRACT TITLE: A SYSTEM AND METHOD FOR SDN ENABLED PACKET BASED LOAD BALANCING OF DATA
CENTER NETWORKS Theresent disclosure relates to the field of Software Defined Networks (SDN) and provides a syste
method for packet based load balancing of data center networks using SDN. A load balancer (102) is implemented using S
balancing the load on the datanter network. The load balancing is based on a configurable threshold of the packet load forv
a plurality of switches using packet based load balancing techniques. The threshold value is decided based on multgie par
such as processingpacity, port capacity, average traffic, packet count, packet type and time of the dajre fapology is create
in a virtual network and packet based load balancing technique is implemented to redirect the traffic to different Eiétslysten
(100) enables transfer of packets from one switch to another switch without any packet loss, thereby balancing the loawe of «
switch with the other.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201844040149 A
(19) INDIA
(22) Date of filing of Application :24/10/2018 (43) Publication Date : 24/05/2019

(54) Title of the invention : DETERMINATION OF RESOURCE BLOCK GROUPS IN A USER EQUIPMENT BANDWIDTH
PART

. . :HO4W (71)Name of Applicant :

(51) International classification 72100 1)Nokia Technologies Oy
(31) Priority Document No :62/589,86! Address ofApplicant :Karaportti 3, 02610 Espoo, Finland.
(32) Priority Date :22/11/201 | Finland
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)Karri Ranta -Aho

Filing Date ‘NA 2)Karol SCHOBER
(87) International Publication No " NA 3)Youngsoo YUK
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

Various communication systems may benefit from an improved resource block group allocatiefl.id anethod may include
determining at a network entity a common frequency resource allocation grid in a cell. The method may also includeganfig
the network entity a frequency location of a bandwidth part of a user equipment within the edéledquency location of the
bandwidth part may be offset from a reference point of the common frequency resource allocation grid. In addition, theapet
include determining a size of one or more of a plurality of resource block groups within thedthnmbst of the user equipment
based on the frequency location of the bandwidth part and the reference point. Further, the method may include tratmsknit di
control information from the network entity to the user equipment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201844041036 A
(19) INDIA
(22) Date of filing of Application :30/10/2018 (43) Publication Date : 24/05/2019

(54) Title of the invention : TRANSACTION RECONCILATION SYSTEM

. e :G06Q (71)Name of Applicant :

(51) International classification 10/00 1)Accenture Global Solutions Limited
(31) Priority Document No :15/818,30! Address of Applicant :3 Grand Canal Plaza, Grand Canal
(32) Priority Date :20/11/201 | Street Upper, Dublin 4, Ireland Ireland
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)Ghatage, Prakash

Filing Date ‘NA 2)Sampat, Nirav
(87) International Publication No *NA 3)Viswanathan, Kumar
(61) Patent of Addition to Application Number ‘NA 4)Fernandes, Sebastian

Filing Date ‘NA 5)Thangara, Naveen Kumar
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A system for reconciling transactions includes an interface, a processor atrdnmsitory computer readable media. The interface
receives information related to a plurality of organizations. Each of the plurality of organizations includes@iise resource
planning (ERP) system for maintaining account information associated with the organization, and a document managemen
(DMS) for maintaining documents for the organization. Thetnansitory computer readable media is in commuiwoawith the
processor. The netmansitory computer readable media that stores instruction code that causes the processor to determine,
the information, a group of organizations of the plurality of organizations that are structurally relatecatwther. For each grouf
organizations, the processor a) communicates a request to an associated enterprise planning system for informatiam relate
account to thereby obtain an account balance for the organization, b) communicates a requssiitiated DMS for documents,
performs natural language processing technigues on the documents to thereby determine support documents that sujgart
related to the account, and d) accumulates transaction amounts specified in the suppwhdodVhen a sum of the transaction
amounts is within a predetermined threshold of the account balance, the processor determines the account to be reconcile
generates a report that specifies the account balance and the support documents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947016970 A
(19) INDIA
(22) Date of filing of Application :29/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : SYSTEM AND METHOD OBSER INTERFACE FOR AUDIO DEVICE

(51) International classification :GO6F3/16 (71)Name of Applicant :
(31) Priority Document No :62/427,003 1)GOOGLE LLC
(32) Priority Date :28/11/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, CA 94043 U.S.A.
(86) International Application No :PCT/US2017/0627¢|(72)Name of Inventor :
Filing Date :21/11/2017 1)JENKINS, Tom
(87) International Publication No ‘WO 2018/098150 2)HOLLAND, Henry
(61) Patent of Addition to Application ‘NA 3)KOBILANSKY, Nicole
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The disclosure provides for an audio accestimayincludes earbuds or earphones an input device and a processor. The input
includes a first button and optionally includes additional buttons or touch sensors. The processor is configuredan atctiate
when a first input is received attliirst button provide audio updates when a second input is received at the first button and
the input device to receive audio input when a third input is received at the first button. Also the processor is cunfilemed a
currently playingaudio message and initiate playing a next audio message when a fourth input is received at one of the butt
touch sensors and silence and mark the currently playing audio message for no further playback when a fifth input & m@uei
of the buttons or the touch sensors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017303 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : A WIRE FOR MANUFACTURING CATALYST GAUZES

(51) International classificatior:B01J23/42B01J35/06B01D46:|(71)Name of Applicant :

(31) Priority Document No  :16192645.6 1)UMICORE AG & CO.KG
(32) Priority Date :06/10/2016 Address of Applicant :Rodenbacher Chaussee 4, 63457
(33) Name of priority country :EPO HanauWolfgang Germany
(86) International Application (72)Name of Inventor :
No 57(:/3550210717/074465 1)VOTSMEIER, Martin
Filing Date ' 2)BORN, Dirk
5\1807) International Publication ‘WO 2018/065271
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Wire for weaving or knitting a catalyst gauze said wire being characterized in that it is a stranded wire comprising an asserr
intertwined filaments n being an integer with 2 = n = 8 wherein each of said filaments comprises Pt or a Pt alloy cohatiteied
50% by 5 weight of Pt said filaments being twisted together over their length so that each of the filaments is wouast tmat le
other filament.

No. of Pages : 1No. of Claims : 1.

The Patent Office Jooal No. 21/2019 Dated 24/05/2019 22173



(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201947017304 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : PROPYLENBASED COMPOSITION FOR PIPES

(51) International classification :C08L23/20 (71)Name of Applicant :
(31) Priority Document No :16192533.4 1)BASELL POLIOLEFINE ITALIA S.R.L.
(32) Priority Date :06/10/2016 Address of Applicant :Via Pontaccio 10221 Milano Italy
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0741:] 1)GALVAN, Monica
Filing Date :22/09/2017 2)CAVALIERI, Claudio
(87) International Publication No ‘WO 2018/065242 3)TISI, Francesca
(61) Patent of Addition to Application ‘NA 4)PELLEGATTI, Giampaolo
Number :NA 5)Bi HM, Thomas
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A polyolefin composition comprising: A) from 85.0 wt% to 99.5 wt%; of a propylehexene copolymer B) from 0.5 wt% to 15.(
wt%; of a propylene ethylene copolymer composition comprising: b1) from 12 wt% to 52 wt%; of a propylene homopolymet
propylene/ethylene copolymer b2) from 48 wt% to 88 wt% of a propylene ethylene copolyimgyr dagontent of ethylene derived
units ranging from 15.0 wt% to wt% to 42.0 wt%; wherein the resulting polyolefin composition has an melt flow rate (280°C,
ISO 1133) ranging from 0.2 g/IOmin to 4.0 g/10min; the sum A+B being 100 and the sum leirdp2@0.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017305 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention SIGNALING OF MEASUREMENT SIGNALS BASED ON A TREE STRUCTURE

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :62/417,875 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :04/11/2016 Address of Applicant :SH64 83, Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International ApplicatioiNo :PCT/SE2017/0510¢{| 1)FRENNE, Mattias

Filing Date :02/11/2017 2)GRANT, Stephen
(87) International Publication No ‘WO 2018/084787 3)HARRISON, Robert Mark
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

One or more noddsansmit CSIRS symbols in a set of N GRS elements each G8IS element in the set corresponding to at le
one resource element in a tiffrequency grid of resource elements. The nodes select from the-RE8kements a first set of GSI
RS elements tbe measured by a first wireless device the first set comprising one or several of thd&RS €8ments. The nodes
also transmit to the first wireless device a message comprising a-fisirilicator identifying the first set of C&RS elements
whereinK < N. The nodes then receive a measurement report. The {bitikdicator is one of a predetermined set albiK
indicators where each member of the predetermined sebidfikdicators uniquely corresponds to a & element or group of
CSI-RS elerents from among the N GRS according to a predetermined mapping.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017306 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : SYRINGE WITH CONNECTOR

(51) International classification :A61M5/31A61M5/3¢|(71)Name of Applicant :
(31) Priority Document No :62/405,387 1)BECTON, DICKINSON AND COMPANY
(32) Priority Date :07/10/2016 Address of Applicant :1 Becton Drive, MC110, Franklin
(33) Name of priority country US.A Lakes, New Jersey 0741880 U.S.A.
(86) International Application No :PCT/US2017/0555Z|(72)Name of Inventor :

Filing Date :06/10/2017 1)RAJAGOPAL, Sambath Kumar
(87) International Publication No ‘WO 2018/067929 2)DI UBALDI, John
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date ‘NA
(57) Abstract :

A syringe (10) comprising a syringe barrel (12) having a distal end (14) a distal tip (22) an open proximal end (1&ideveatel

(18) extending between the distal end to the open proximal end and defining a ctientizarel sidewall having a barrel sidewall
thickness t the distal end of the syringe barrel including a distal wall (24) is disclosed. The syringe includes a ¢@énitemrally
formed with and extending distally from the syringe barrel at thaldigtll the connector including a collar (28) disposed coaxial
around an elongate tip in fluid communication with the barrel to form a channel between the elongate tip and the odliar the
having a plurality of ribs (38) extending radially outwarttym an outside surface each of the plurality of ribs having a height F
a width W wherein there is a ratio of the height H to the barrel sidewall thickness t in a range of 0.75 and 1.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201947017329 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD AND APPARATUS FOR SYSTEM INFORMATION DELIVERY

(51) International classification :H04W64/00 (71)Name of Applicant :
(31) Priority Document No :62/405394 1)CHOU, Chie-Ming
(32) Priority Date :07/10/2016 Address of Applicant :58, No. 5, HsirAn Rd., Hsinchu
(33) Name of priority country US.A ScienceBased Industrial Park Hsinchu, Taiwan
(86) International Application No :PCT/CN2017/1050¢|(72)Name of Inventor :

Filing Date :30/09/2017 1)CHOU, Chie-Ming
(87) International Publication No ‘WO 2018/064972
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for system information (Sl) acquisition by a user equipment (UiEineless communication network is disclosed. Th
comprises minimum S| and other Sl. The method includes receiving the minimum S| from a base station the minimum SI h
area identification (ID) requesting for the other Sl from the base statien thle area ID is different from a stored area ID on the
where the area ID is assigned to at least two cells in the wireless communication network. The method also includesfoeaie
least one updated parameter of the other SI from the bass stéien a value tag in the minimum Sl is different from a stored v
tag on the UE. Fig 1.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing ofApplication :01/05/2019

(21) Application N0.201947017330 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : AMINO ACID COMPOSITIONS AND USES THEREOF

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No

(61) Patent of Addition tc

:A61K31/195A61K31/197A61K31/1¢

:62/403,965
:04/10/2016
‘U.S.A.

:PCT/US2017/055167
:04/10/2017

‘WO 2018/067717

(71)Name of Applicant :

1)UNIVERSITY OF FLORIDA RESEARCH
FOUNDATION, INCORPORATED

Address of Applicat :223 Grinter Hall, Gainesville, FL 326

U.S.A.

2)ENTRINSIC HEALTH SOLUTIONS, INC.
(72)Name of Inventor :

1)VIDYASAGAR, Sadasivan

2)GUPTA, Reshu

3)YIN, Lianjie

4)GROSCHE, Astrid

5)OKUNIEFF, Paul, Gerson

6)GATTO, Stephen

Application Number ENA 7)DENNISON, Daniel
. ‘NA
Filing Date
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present disclosure provides compositions and methods for promoting stem cell and/or progenitor cell proliferation and/
differentiation. The provided compositions may be useful in treating a diseasedition that is related to mucosal barrier functic
e.g., wound healing, treating skin conditions (e.g., atopic dermatitis, psoriasis, bed sores, or condition relateagootfhekani
treating a lung disorders (e.g., asthma), a condition relat@dproving mucosal barrier function, and/or treating injury to GI muc
in a subject in need thereof. The present disclosure also provides methods for promoting the proliferation and/ortidifferentia
stem cells and/or the progenitor cells in a scibje need of such treatment by administering a composition. The ability to stimu
the proliferation and/or differentiation of stem cells and/or the progenitor cells in vivo, ex vivo and/or in vitro pi@ntssdous
benefit. The present disclosurendae used to increase stem cell populations in in vivo, ex vivo and/or in vitro. Stem cell
transplantation provides treatments and/or cures of many disease states, degeneration and/or injury. [Figure 7]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017331 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : FLY FRAME AND METHOD FOR PRODUCING A ROVING

(51) International classificatior:D01H1/115D01H7/92D01H4/(|(71)Name of Applicant :

(31) Priority Document No :01344/16 1)MASCHINENFABRIK RIETER AG
(32) Priority Date :07/10/2016 Address of Applicant :Klosterstrasse 20 8406 Winterthur
(33) Name of priority country :Switzerland Switzerland
(86) International Application -PCT/IB2017/055647 (72)Name of Inventor :
No 110/09/2017 DKOSAR, Ivan
Filing Date 2)HASKA, Petr
(87) International Publication NWO 2018/065843 3)MIKYSKA, Robert

(61) Patent of Addition to 4)GRIESSHAMMER, Christian

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relate® a method for producing a roving (1) from a fibrous material (2) with the aid of a fly frame wherein fibr
material (2) in the form of two separate slivers (10) is guided with the aid of a feed device (3). During normal opehetion of
spinning frameone of the two slivers (10) is fed by the feed device (3) to a drawing frame (4) and the beginning of the other
(10) is held ready by the feed device (3) and during a sliver changeover operation which interrupts the normal opeTeortan
of the sliver (10) that has been previously fed to the drawing frame (4) is brought into contact prior to entering sajdrdrawi)
with a beginning portion of the sliver (10) that was previously held ready and is subsequently drawn in by thefrdwaei(d)
together with the beginning portion of the sliver (10) that was previously held ready. In a further aspect of the imegpitamuttio
of roving (1) is interrupted if the sliver quantity present in a feed store (7) after a roving bobtiag2Ben produced is less than
pre-defined minimum quantity and a sliver (10) from a new feed store (7) is subsequently fed to the drawing frame (4) d@ngd t
(1) produced therefrom is wound onto a new empty core (9). Fig 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017333 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD OF MANAGING TRANSMISSIORESOURCES IN INFRASTRUCTURE

(51) International (71)Name of Applicant :

:B61L15/00B61L27/00HO04W72/(

classification 1)MITSUBISHI ELECTRIC CORPORATION
(31) Priority Document No :16306528.7 Address of Applicant 8, Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :21/11/2016 Tokyo 1068310 Japan
(33) Name of priority country:EPO 2)MITSUBISHI ELECTRIC R&D CENTRE EUROPE B.V.
(86) International Apphcatlor:PCT/JP2017/041004 (72)Name of Inventor :
No : 1)GRESSET, Nicolas
o :08/11/2017

Filing Date
5\1807) International Publ|cat|or:WO 2018/092789
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatior

‘NA

Number ‘NA

Filing Date ’
(57) Abstract

The present invention relates to a method of managing transmission resources in an infrastructure (INF) comprisingdad plure
wayside radio units (WRU). The method comprising: an exchange step during which a reference WRU receives cooperatio
generated by one or more other WRUSs which are representative of respective failure probabilities of at least part of devices
communication onboard vehicles which are in communication with said WRU an optimization step during which said refere
detemines based on the cooperation data a resource allocation scheme defining at lefisgjtierecy resources allocated to all o
part of the devices which are in communication with said reference WRU said resource allocation scheme being configurec
maximize the probability that no transmission failure between a device and a WRU in communication therewith occurs fone
device of each communication system across the set of devices including the devices in communication with said referand:
the devices for which cooperation have been received during the exchange step an operation step wherein said resoarce ¢
scheme is implemented by said reference WRU.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201947016974 A
(19) INDIA
(22) Date of filing of Application :29/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : NESTED STRUCTURE FOR POLAR CODE CONSTRUCTION USING DENSITY EVOLUTION

(51) International classification :HO04L1/00 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2016/1130%| 1)QUALCOMM INCORPORATED
(32) Priority Date :29/12/2016 Address of Applicant :c/o International IP Administration
(33) Name of priority country :China 5775 Morehouse Drive San Diego, California 9212714 U.S.A.
(86) International Application No :PCT/CN2017/09194|(72)Name of Inventor :
Filing Date :06/07/2017 1)XU, Changlong
(87) International Publication No ‘WO 2018/120734 2)WU, Gagjin
(61) Patent of Addition to Application ‘NA 3)RICHARDSON, Thomas
Number :NA 4)HOU, Jilei
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Aspects othe disclosure relate to wireless communication devices configured to generate polar codewords utilizing a single
sequence constructed using density evolution with a nested structure for identifying the frozen bit locations and irtiitrmation
locaions. This single master sequence may be used for any codeword length N up to a maximum codeword length Nmax &
further be utilized for any code rate R. For example from the master sequence of length Nmax a bit location sequence S wi
codeword lengtiN (where N < Nmax) may be obtained by selecting the bit locations (indexes) in the master sequence corre
to each bit location in S in the order provided in the master sequence.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :29/04/2019

(21) Application N0.201947017046 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : AUTOMATIC PROVISIONING OF 10T DEVICES

(51) International classificatic.:GO6F21/30G06F9/445H04L29/
(31) Priority Document No  :15/294679

(32) Priority Date :15/10/2016

(33) Name of priority country :U.S.A.

(86) International Application

(71)Name of Applicant :
1)MICROSOFT TECHNOLOGY LICENSING, LLC
Address of Applicant :One Microsoft Way Redmond,
Washington 98055399 U.S.A.
(72)Name of Inventor :

No N 255/16?28(321(;17/055680 1)BERDY, Nicole _
Filing Date 2)DOTCHKOFF, Konstantin
(87) International Publication, 3)SAMUEL, Arjmand
No ‘WO 2018/071312 4)DAR, Affan
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

The disclosed technology generally directed to IoT communications. For example such technology is usable in provisioning
devices in an automatic manner with no manual steps. In one example of the technology upon initial boot identificatadioimfe
automatically sent ta provisioning service endpoint stored in the 10T device. The identification information includes an ident
(ID) of the first 10T device. Cryptographic information is received from the provisioning service. The cryptographic inforsnat
associagd with an l1oT hub selected from a plurality of IoT hubs based in part on the ID of the first 10T device. A message is
automatically sent to the 10T hub in response to receiving the cryptographic information. A new configuration file andra firm
updateare received from the 10T hub without requiring a user association. The new configuration file and the firmware upda

automatically installed.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201947017084 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : SURFACE PROPERTY INSPECTION METHOD AND SURFACE PROPERTY INSPECTION
DEVICE

(51) International classification :GO1N27/72 (71)Name of Applicant :
(31) Priority Document No 12016198461 1)SINTOKOGIO, LTD.
(32) Priority Date :06/10/2016 Address of Applicant :282, Meieki 3chome, Nakamurau,
(33) Name of priority country :Japan Nagoyashi, Aichi 4506424 Japan
(86) International Application No :PCT/IP2017/0204 | (72)Name of Inventor :

Filing Date :01/06/2017 1)MAKINO, Yoshiyasu
(87) International Publication No ‘WO 2018/066171
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a surface property inspection method by which the tseafcent state of a treated material on
which surface treatment has been done by heat treatment such as carburizing and quenching or nitriding or by shoapeentn
can be more precisely inspected by increasing an output voltage. A resistansettiatjostep for setting the resistance ratio of a
resistance R1 and a resistance R2 in an AC bridge circuit 20 of a surface property inspection device 1 compriseglacitepiric
a reference detector 22 and an inspection detector 23 referendes&nam which no surface treatment has been done and me:
a first setting output signal while changing a distribution ratio ; a step for placing a reference sample S in the defertac@2 an
placing in the inspection detector 23 a samplesétting on which surface treatment has been done and measuring a second s
output signal while changing the resistance ratio; a step for calculating a difference value between the first settaignaligod
the second setting output signal foclke@orresponding resistance ratio; and a step for setting a resistance ratio on the basis ¢
resistance ratio at which the absolute value of the difference value becomes maximum.

No. of Pages : 4No. of Claims : 1!

The Patent Office Jooal No. 21/2019 Dated 24/05/2019 22183



(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :30/04/2019

(21) Application N0.201947017085 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : NOX ADSORBER CATALYST

(51) International classification:B01J37/02B01J20/02B01J23
(31) Priority Document No :1616812.2
(32) Priority Date :04/10/2016
(33) Name of priority country :U.K.
(86) International Application N.PCT/GB2017/052841
Filing Date :22/09/2017
(87) International Publication WO 2018/065754
(61) Patent of Addition to

(71)Name of Applicant :

1)JOHNSON MATTHEY PUBLIC LIMITED COMPANY

Address of Applicant :5th Floor, 25 Farringdon Street, Lor

EC4A 4AB U .K.
(72)Name of Inventor :

1)DURAN-MARTIN, Desiree

2)MAKSYMOWICZ, Rebecca

3)RADCLIFFE, Jonathan

Application Number A 4)RAJARAM, Raj Rao
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A NOx adsorbecatalyst composition a NOx adsorber catalyst and its use in an emission treatment system for internal comt
engines is disclosed. Thadsorber catalyst composition a support material and one or more platinum group metals disposed
support mateal wherein the support material comprises a mixed dopant NOx storage enhancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017092 A
(19) INDIA
(22) Date of filing of Application30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : USE OF BIODEGRADABLE HYDROCARBON FLUIDS IN ELECTRIC VEHICLES

(51) International (71)Name of Applicant :

:C10M105/04C10N40/02C10N40/

classification ’ 1)TOTAL MARKETING SERVICES
(31) Priority Document No :16196121.4 Address of Applicant :24 Cours Michelet 92800 Puteaux
(32) Priority Date :27/10/2016 France
(33) Name of priority ‘EPO (72)Name of Inventor :
country ' 1)CHINA, Philippe
fG)”':;’ig”naR%”a' "PCT/EP2017/077460
PP :26/10/2017

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/078024

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention is the use in an electric vehicle of a fluid having a boiling point in the range of from 200°C to 400°Gikmgl ratoge
below 80°C said fluid comprising more than 95% by weight isoparaffins and less thay\8&tght of naphthens a biocarbon con
of at least 95% by weight containing less than 100 ppm by weight aromatics. Fig 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017094 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : MONOCLONAL ANTIBODY AGAINST FZD10 AND USE THEREOF

(51) International classificaticC12N15/09C07K16/28C12P21,|(71)Name of Applicant :

(31) Priority Document No :2016197881 1)ONCOTHERAPY SCIENCE, INC.
(32) Priority Date :06/10/2016 Address of Applicant :4, Sakado home,Takatsuku,
(33) Name of priority country:Japan Kawasakishi, Kanagawa 218012 Japan
(86) International Appl'cat'on:PCT/JP2017/036081 (72)Name of Inventor :
No :04/10/2017 1)HARADA, Yosuke

Filing Date ' 2)YOKOSEKI, Tatsuki
5\1807) International Publ|cat|on:WO 2018/066585 3)NAKAMURA, Yusuke
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention pertains to a monoclonal antibody against FZD10. The present ifuethomprovides a method for
diagnosing a FZDl@ssociated disease using the antibody a method for detecting FZD10 protein a method for determining
efficacy of a FZD10 inhibitor after treatment therewith a method for screening subjects to whomrresingethe FZD10 inhibitol
would be highly effective and a diagnostic reagent containing the antibody.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017096 A
(19) INDIA
(22) Date of filingof Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : DIRECTIONAL COUPLER FEED FOR FLAT PANEL ANTENNAS

(51) International classificatior:H01Q1/38H01Q9/06H01Q21/|(71)Name of Applicant :
(31) Priority Document No :62/416907 1)KYMETA CORPORATION
(32) Priority Date :03/11/2016 Address of Applicant :12277 134th Court NE, Suite 100
(33) Name of priority country :U.S.A. Redmond, Washington 98052 U.S.A.
(86) International Application PCT/US2017/060001 (72)Name of Inyentpr :
No N :03/11/2017 1)SIKES, Benja.mln

Filing Date 2)SHIPTON, Erik
(87) International Publication NWO 2018/085695 3)LEVESQUE, David
(61) Patent of Addition to ‘NA 4)SAZEGAR, Mohsen
Application Number :NA 5)STEVENSON, Ryan

Filing Date ’ 6)EYLANDER, Chris M.
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Antennas such as flat panel leaky wave antennasdivithtional coupler feeds and waveguides are disclosed. In one example |
antenna includes a surface having antenna elements a guided wave transmission line and a coupling surface. The guided"
transmission line provides a guided feed wave. The coupliffgce is between and separates the guided wave transmission lir
the surface having antenna elements. The coupling surface controls coupling of the guided feed wave to the antenrighelem
coupling surface can also spatially filter the guideedf wave to provide a more uniform power density for the antenna elemen
guided feed wave can be a high power density electromagnetic wave or a density radially decaying electromagnetic wave.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201947017097 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : IMPROVEMENT OF SIMULTANEOUS MEASURE OF THE TEMPERATURE AND THE
DISPLACEMENT MEASURED WITH MAGNETIC RESONANCE ACOUSTIC RADIATION FORCE IMAGING

(51) International classification :GO1R33/48A61N7/C|(71)Name of Applicant :
(31) Priority Document No :62/403812 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/10/2016 Address of Applicant :High Tech Campus 5 5656 AE
(33) Name of priority country :U.S.A. Eindhoven Netherlands
(86) International Application No :PCT/EP2017/07415|(72)Name of Inventor :

Filing Date :25/09/2017 1)MOUGENOT, Charles
(87) International Publication No ‘WO 2018/065245
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In Magnetic Resonanao&coustic Radiation Force Imaging (MRRFI) an MR imaging device (10) performs gradient echo imagi
including successive MR dynamics with opposite encoding of displacement to generétRRlIRata of a subject comprising
successive image frames with oppeslisplacement encoding. An ultrasound device (12) applies sonication to the subject du
gradient echo imaging. An electronic processor (22) performsARRI data processing applied to image elements at image fra
of the MRARFI data. A displacesnt is computed (30) for the image element at the image frame as proportional to a phase
between the image element in the image frame and the image element in a succeeding or preceding image frame with opp
displacement encoding. The computisplacement is corrected (32) for a temperature change between the image frame and
succeeding or preceding image frame. The temperature change is determined usingMREIMRta. Fig 1.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201947017098 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : MAGNETIC ANFCRUSH FEATURE FOR CONDUIT

(51) International classification :A61M16/08A61M16/0|(71)Name of Applicant :
(31) Priority Document No :62/403947 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/10/2016 Address of Applicant :High Tech Campus 5 5656 AE
(33) Name of priority country :U.S.A. Eindhoven Netherlands
(86) International Application No :PCT/IB2017/056005 |(72)Name of Inventor :
Filing Date :29/09/2017 1)GRASHOW, Jonathan Sayer

(87) International Publication No ‘WO 2018/065867
(61) Patent of Addition to Application

Number sﬁ
Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A conduit (14A) for conducting a flow of breathing gas from a pressure generating device (4) to a(@@hidm patient interface
device (8) includes a housing (22) that defines a passage (24) therethrough. The conduit further includes a first eragnetic e
(30A) disposed on a first side of the passage and a second magnetic element (32A) disposedholséds of the passage oppos
the first side. The first and second magnetic elements are positioned such that the magnetic fields produced by eaetemagt
interact in a manner such that the first magnetic element and the second magnetitalemapelled away from each other in a
manner which resists collapse of the passage. Fig 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017336 A
(19) INDIA
(22) Date of filing ofApplication :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : CARBOMNCOATED SILICON PARTICLES FOR LITHIUMION BATTERIES

(51) International (71)Name of Applicant :

:HO1M4/134H01M4/1395H01MA4/:

classification ' 1)WACKER CHEMIE AG

(31) Priority Document No :10 2016 221 782.8 Address of Applicant :HanrSeidetPlatz 4, D 81737
(32) Priority Date :07/11/2016 M¥znchen Germany

(33) Name of priority -German (72)Name of Inventor :

country : y 1)WEGENER, Jennifer

(86) International . 2)HAUFE, Stefan

Application No 2551550210717/075947 3)STOHRER, J¥%rgen

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/082880

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to neaggregated carberpated silicon particles having average particle diameters d50 of 1 to 15 pum wt
particles contain = 10 wt% carbon and = 90 wt% silicon each based on the total weight of thecatbdsilicon particles
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/05/2019

(21) Application N0.201947017337 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : ROOM TEMPERATURE STABLE LYOPHILIZED PROTEIN

(51) International classification :A61K9/00A61K9/08A61K9/1

(31) Priority Document No :62/405,610
(32) Priority Date :07/10/2016
(33) Name of priority country  :U.S.A.

(86) International Application N:PCT/US2017/055651
Filing Date :06/10/2017

(87) International Publication N:WO 2018/068012

(61) Patent of Addition to

(71)Name of Applicant :
1)REGENERON PHARMACEUTICALS, INC.
Address of Applicant ;777 Old Saw Mill Rev Road,
Tarrytown, New York 10591 U.S.A.
(72)Name of Inventor :
1)TANG, Xiaolin
2)LUDWIG, David Brett

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

Stable lyophilized therapeutic protein compositions and their methods of manufacture are provided. Specifically thateisasoé
solid cake plasticizer and protein stabilizer is described. Also the inclusion of a multicomponent stabilizer compriging a la
molecular entity and a smaller molecular entity is described. Also the inclusion afrpwgf annealing under dain conditions
improves protein stability. Proteins are predicted to remain stable over 24 months at 25°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017339 A
(19) INDIA
(22) Date offiling of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : BACTERIAL MINICELLS FOR DELIVERING NUCLEIC ACID ADJUVANTS AND METHODS O
USING THE SAME

(51) International classification :A61K48/00A61K47/41|(71)Name of Applicant :
(31) Priority Document No :62/405074 1)ENGENEIC MOLECULAR DELIVERY PTY LTD
(32) Priority Date :06/10/2016 Address of Applicant :Building 2, 25iius Road Lane Cove
(33) Name of priority country :U.S.A. West Sydney, New South Wales 2066 Australia
(86) International Application No :PCT/IB2017/056131 |(72)Name of Inventor :

Filing Date :04/10/2017 1)BRAHMBHATT, Himanshu
(87) International Publication No ‘WO 2018/065923 2)MACDIARMID, Jennifer
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This disclosure provides intact bacterially derived minicells containing nucleicadjiggants or plasmids encoding nucleic acids
adjuvants that can produce a desired immune response in target cells. This discosure further provides methods thatieetipla
deliver nucleic acids adjuvants for use in the treatment of diseases igchebplastic disease and cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017353 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : ACTIONENABLED INKING TOOLS

(51) International (71)Name of Applicant :

:GO6F3/0482G06F17/24G06F3/0¢

classification ' 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(31) Priority Document No :15/344,439 Address of Applicant :One Microsoft Way, Redmond,
(32) Priority Date :04/11/2016 Washington 98055399 U.S.A.
(33) Name of priority USA (72)Name of Inventor :
country e 1)HATFIELD, L. Tucker
(86) International . 2)MIKUTEL, lan Willia m
Application No :;%I(/)l/JZSOZlO?N/OSSGM 3)TRAN, Emily
Filing Date ' 4)SIMMONS, Alex J.

(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/085131 5)CHERIAN, Lisa Carolyn

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A tool for action toolintegrated inking input is provided. In one example a user selects an inking tool and further selects an ¢
functionality to apply to thénking tool. The inking tool is highlighted and updated to display the selected functionality. In anot
example the user selects an action tool having a particular functionality and further selects inking properties tdeatida tool
The actim tool is highlighted and updated to display the selected inking properties. In another example a tool is providedear
selects an action functionality and inking properties to apply to the tool. The action tool is updated to illustratetdtie sele
functionality and properties. In another example the user selects an inking tool and an action tool to apply propédtied assoc
the inking tool and the functionality associated with the action tool to an active tool.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017367 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : CONTEXTUAL CONVERSATIONS FOR@OLLABORATIVE WORKSPACE ENVIRONMENT

(51) International classification :H04L12/18 (71)Name of Applicant :
(31) Priority Document No :62/415,883 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :01/11/2016 Address of Applicant :One Microsoft Way, Redmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2017/0586%|(72)Name of Inventor :
Filing Date :27/10/2017 1)BLISS, William James
(87) International Publication No ‘WO 2018/085124 2)JIN, Larry
(61) Patent of Addition to Application NA 3)TAYLOR, Richard
Number :NA 4)DEROSE, Pedro
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Described herein is a user interface that enables messages within a collaborative workspace environment to be praffagate:
workspaces that are associated with different tabs in the collaborative workspace environment. Thusrd o@de in a workspac
associated with a first tab is reflected in a workspace associated with a different tab and vice versa.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017386 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : CONTEXTUAL CANVASES FOR A COLLABORATIVE WORKSPACE ENVIRONMENT

(51) International classification :H04L12/18 (71)Name of Applicant :
(31) Priority Document No :62/416069 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :01/11/2016 Address of Applicant :One Microsoft WaRedmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2017/0586%|(72)Name of Inventor :
Filing Date :27/10/2017 1)BLISS, William James
(87) International Publication No ‘WO 2018/085123 2)JIN, Larry
(61) Patent of Addition to Application NA 3)TAYLOR, Richard
Number :NA 4)DEROSE, Pedro
Filing Date ’ 5)MACDONALD, Brian
(62) Divisional to Application Number :NA 6)LANE, Mira
Filing Date :NA
(57) Abstract :

Described herein is a system and methodefiabling a user to seamlessly switch between different workspaces groups and/c
conversations is a collaborative workspace environment using a set of contextual canvases. The canvases are provided in
interface and are associated with different cxtsté=urther each canvas is used to display an associated entity. Thus when ar
context in the collaborative workspace environment is selected the canvases are updated and used to display entibéstddab
or otherwise associated with the ngwklected context.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017099 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of theinvention : ACTUATOR DEVICE BASED ON AN ELECTROACTIVE POLYMER

(51) International classification :HO1L41/04F03G7/C|(71)Name of Applicant :
(31) Priority Document No :16192121.8 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :04/10/2016 Address of Applicant :High Tech Campus 5 5656 AE
(33) Name of priority country :EPO Eindhoven Netherlands
(86) Internationapplication No :PCT/EP2017/07397|(72)Name of Inventor :

Filing Date :22/09/2017 1)JOHNSON, Mark, Thomas
(87) International Publication No ‘WO 2018/065232 2)FISH, David, Andrew
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An actuatordevice comprises an active matrix array of rows and columns of electroactive polymer actuators each electroac
polymer actuator having a switching circuit. The switching circuit has a drive transistor and a capacitor arrangemeaacitdre ¢
arrangemet is charged to a voltage derived from a drive voltage for the electroactive polymer actuator combined with a volt
derived from the drive transistor threshold voltage. During this programming of the capacitor arrangement the EAP asxbiettex
from any current flowing. The switching circuit enables compensation ferelgéed changes in the threshold voltage. Thus a Ic
performance (i.e. with poor threshold voltage stability) transistor may be used with measurement of the threshold theltage o
currentproviding TFT once per frame time (or once per multiple frame times) to compensate for the aging effect. Fig 7.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/04/2019

(21) Application N0.201947017119 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : PREPARATION OF A SOLID FLAVOUR COMPOSITION A COMPOSITION FOOD COMPRISI
THE COMPOSITION AND A FLAVOUR IMPARTING METHOD

(51) International classification :A23C3/07A23L5/30A23C9/1

(31) Priority Document No :1618535.7
(32) Priority Date :03/11/2016
(33) Name of priority country  :U.K.

(86) International Application N¢:PCT/EP2017/078158
Filing Date :03/11/2017

(87) International Publication Nc:WO 2018/083224

(61) Patent of Addition to

(71)Name of Applicant :
1)GIVAUDAN SA
Address of Applicant :Chemin de la Parfumerie 5,-C¥ 4,
Vernier Switzerland
(72)Name of Inventor :
1)LOHSE, Christian
2)HELBLING, Ivan

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

A process of forming a reaction flavour solid composition the process comprisaehaf heating an aqueous slurry containing
reaction flavour precursor compounds to form a reaction flavour and concomitantly drying the slurry using microwavetradia

form a reaction flavour solid composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017122 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : BIARYL LIGANDS FOR TRANSITION METAICATALYZED REACTIONS

(51) International classification :CO7F9/50C07F15/C|(71)Name of Applicant :
(31) Priority Document No :62/414,991 1)THE REGENTS OF THE UNIVERSITY OF
(32) Priority Date :31/10/2016 CALIFORNIA
(33) Name of priority country :U.S.A. Address of Applicant :1111 Franklin Street, 12th Floor
(86) International Application No :PCT/US2017/0589¢|Oakland, CA 94606200 U.S.A.
Filing Date :30/10/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/081672 1)LIPSHUTZ, Bruce, H.
(61) Patent of Addition to Application ‘NA 2)HANDA, Sachin
Number :NA 3)LANDSTROM, Evan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

In oneembodiment the present application discloses ligands of the formula (A) wherein the variables are as described here
methods for using the ligands in crassupling reactions in organic and polar media.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/04/2019

(21) Application N0.201947017127 A

(43) Publication Date : 24/05/2019

(54) Title of the invention : SUBSTRATE FOR IMAGING ELEMENT MOUNTING IMAGING DEVICEND IMAGING

MODULE

(51) International :HO1L27/146H01L23/12HO1L 25/
classification

(31) Priority Document No :2016210500

(32) Priority Date :27/10/2016

(33) Name of priority countr:Japan

(86) International Applicatio

No :PCT/JP2017/038663
Filing Date :26/10/2017
E\l807) International Publlcatlo:WO 2018/079644

(61) Patent of Addition to

(71)Name of Applicant :
1)KYOCERA CORPORATION
Address of Applicant :6, Takeda Tobadectwo, Fushimiku,
Kyoto-shi, Kyoto 6128501 Japan
(72)Name of Inventor :
1)KOHAMA, Kenichi
2)TAKESHITA, Fumiaki

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

This substrate for imaginglement mounting is provided with: a substrate; a first electrode pad and a second electrode pad; i
electrode pad and a fourth electrode pad. The substrate has an upper surface that comprises a first mounting regiarfist wt
imaging elenant is mounted and a second mounting region on which a second imaging element is mounted. The first electr
and the second electrode pad are arranged on the upper surface of the substrate so that the first mounting regiel is positic
therebetweeriThe third electrode pad and the fourth electrode pad are arranged on the upper surface of the substrate so thi
mounting region is positioned therebetween. The upper surface of the substrate is provided with a recess betweeercthedkeirc
pad and the fourth electrode pad; and the second mounting region is positioned on the bottom surface of the recess.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017142 A
(19) INDIA
(22) Date of filing of Application :30/04/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : SHARING PROTECTION FOR A SCREEN SHARING EXPERIENCE

(51) International classification :HO4L29/06G06F3/1|(71)Name of Applicant :
(31) Priority Document No :15/340,763 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :01/11/2016 Address of Applicant :One Microsoft WaRedmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2017/0586%|(72)Name of Inventor :
Filing Date :27/10/2017 1)HASSAN, Amer Aref
(87) International Publication No ‘WO 2018/085119 2)VERTHEIN, William George
(61) Patent of Addition to Application NA 3)SMITH, Andrew Nicholas Paul
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Techniques for sharing protection for a screen sharing experience are describzhdhsatme embodiments a screen sharing
experience involves a user sharing portions of their display screen with other users as part of a communication sesh@ntoAc
various embodiments a user that is sharing their screen with other devicesodssareen sharing experience can protect a pot
of the screen from being shared by designating the portion as sharing protected. Thus content from the identifiectipetmer o1
screen is encrypted to prevent other devices that are unableryptdbe content from viewing the content. According to one or |
embodiments a user can be designated as sharing privileged such that the user is permitted access to an encryptiyptkaydc
view sharing protected as part of a screen sharipgrence.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017389 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention METHOD AND DEVICE FOR INCREMENTAL REDUNDANCY HYBRID AUTOMATIC REPEAT
REQUEST (IRHARQ) RETRANSMISSION

(51) International classification :HO04L1/00 (71)Name of Applicant :
(31) Priority Document No :62/411485 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :21/10/2016 Address of Applicant :Huawei Administration Building
(33) Name of priority country U.S.A Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2017/1065€|(72)Name of Inventor :
Filing Date :17/10/2017 1)ZHANG, Gongzheng
(87) International Publication No ‘WO 2018/072691 2)ZHANG, Huazi
(61) Patent of Addition to Application ‘NA 3)LI, Rong
Number :NA 4)WANG, Jun
Filing Date ' 5)GE, Yiqun
(62) Divisional to Application Number :NA 6)TONG, Wen
Filing Date ‘NA
(57) Abstract :

Aspects of this disclosure provide a technique for implementing polar encoding with incremental redundanagittAREpnission.
In particular a transmitter may encode a message using different polar codes to obtain a first codeword and a seconthabide
twice the length of the first codeword and transmit the first codeword as an original transmissiansewbitiad half of the second
codeword as a fransmission without transmitting the first half of the second codeword. Information bits that are common tc
first codeword and the second half of the second codeword may be mapped-telrabke bitlocations in the second half of the
second codeword. Decoded bit values for the common information in the original transmission and retransmission may He
by the receiver to perform a parity check. Fig 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201947017390 A
(19) INDIA
(22) Date of filing of Application :01/05/2019 (43) Publication Date : 24/05/2019

(54) Title of the invention : METHOD FOR REALIZING EFFECT OF PHOTO BEING TAKBM OTHERS THROUGH SELFIE
AND PHOTOGRAPHING DEVICE

(51) International classification :HO4N5/232 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang, Shenzhen, Guangdong 518129 China
(86) International Application No :PCT/CN2016/1023¢|(72)Name of Inventor :

Filing Date :18/10/2016 1)ZHAO, Wenlong
(87) International Publication No ‘WO 2018/072087
(61) Patent of Addition to Application |

‘NA

Number ‘NA
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(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for realizing an effect of a phdieing taken by others through selfie and a photographing device. The method com|
displaying indication information on a photographing device (110) the indication information being used to indicateioheapdsi
angle of placement of the photographdevice; photographing according to the indication information and acquiring at least t
images (120); removing the part of an image including an arm of a user holding the photographing device respectively it
at least two images and acquo@ at least two remaining images (130); and splicing the at least two remaining images (140). E
of a plurality of images taken by a user when a photographing device is placed in the same position and at the sanserengie
of computation cabe reduced during image splicing the efficiency of image splicing can be greatly enhanced and a better ir
splicing effect can be achieved.
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(54) Title of the invention : NETWORK ACCESS CONTROL METHOD APPARATUS AND DEVICE
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(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
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‘NA

Number ‘NA
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(62) Divisional to Application Number :NA
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(57) Abstract :

Provided in the invention are a network access control method apparatus and device. The method comprises: destwivary a
request sent by a first network function (NF) instance the discovery request comprising the identifier of a second Ph#&NFn«
type of a tebe-accessed NF instance; acquiring the identifier otlaetaccessed network slice and requestingasd NFRF
corresponding to the identifier of the second PLMN for the NF type of the-émcessed NF instance and instance information ¢
second NF instance corresponding to the identifier of theetaccessed network slice; and sending the instaricemation to the
first NF instance. The invention is used for improving the reliability of NF instance access between different PLMNSs. Fig 2.
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(54) Title of the invention : FORMATION AND MANIPULATION OF TEST DATA IN A DATABASE SYSTEM
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Filing Date ’ 5)FANGHAENEL, Thomas
(62) Divisional to Application Number :NA 6)CHONG, Terry
Filing Date :NA
(57) Abstract

Systems and methods are provided for creating a sandbox for an original tenant at a point in time the original tenamginaving
tenant data stored in an immutable storage associated with an original tenant identifier the original tenantttiataaaslbbx
creation point in time being a virtual snapshot of the original tenant data accessible by a sandbox tenant where ttensahdiat
can be changed without changing the original tenant data and the original tenant data can be changetlamitfirog the sandbox
tenant data. A sandbox tenant is created by associating a sandbox tenant identifier with the virtual snapshot of ties amigitzda
and with sandbox tenant data created by the sandbox tenant subsequent to the sandbgoimeatibme. Original tenant data is
subsequently created and associated with the original tenant identifier and is not accessible to the sandbox tenant.
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FABRICATING THE SAME

:HO01L21/3213|(71)Name of Applicant :
(51) International classification HO01L27/06; 1)SAMSUNG ELECTRONICS CO., LTD.
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(32) Priority Date :20/11/2017 |(72)Name of Inventor :
. :Republic of 1)Euntaek JUNG
(33) Name of priority country Korea 2)J0ongShik SHIN
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Threedimensionakemiconductor memory devices and methods of fabricating the same are provided. A memory device ma
a semiconductor layer including first and second regions, first vertical structures on the first region and extendstglireatfon
perpendiclar to a top surface of the semiconductor layer, and second vertical structures on the second region and extendst
direction. The first vertical structure may include a vertical semiconductor pattern extending in the first directiccoaiagtinvith
the semiconductor layer, and a first data storage pattern surrounding the vertical semiconductor pattern. The secestrdatergc
may include an insulation structure extending in the first direction and in contact with the semicondectantha second data
storage pattern surrounding the insulation structure.
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Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

PROTECTIVE CIRCUIT, ARRAY SUBSTRATE AND DISPLAY PANEL There is provided a protective circuit, an array sub:
and a display panel. The protectuiecuit includes: a control sutircuit (101), having a first end electrically connected to a volta
input terminal (10) and a second end configured to output a common voltage signal supplied by the voltage input terraimhb(
discharge sulsircuit (102), having a first end electrically connected to the second end of the contoicslit(101) and a second
end electrically connected to at least one data line {DLI). The discharge subircuit (102) releases electric charges on the at
onedata line (DLIDLN) under the control of the common voltage signal supplied from the contrairsuiit (101).
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(57) Abstract :

Techniques of conflict resolution in VR environments involve a VR server generating a conflict state when a virtual ahjBct ir
environment is simultaneously manipulated by more tharuseein the VR environment. When the virtual object is in a conflict
the VR server shows each user their own manipulation. When conflict is resolved the user whose proposed manipulation is
selected is shown his/her manipulation being animatéuketoesolved state. In this way each user sees a natural and cohesive
the VR environment and remains immersed in that environment. Virtual objects do not suddenly disappear upon a mangpul
reappear elsewhere in a different form but ratlange in a continuous manner.
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Filing Date :NA
(57) Abstract :

An apparatus configured to in respect of presentation to a user of a secondary content window (201) overlying a saetet(i20
it covers a predefined area of the scene the secondary content window (201) providing a displageceadary visual content
thereby allowing for viewing of the secondary visual content alongside the scene outside the predefined area; based on a
predetermined event occurring in the scene at a location hidden by the secondary content window; ppregintation of audio
at least the predetermined event with an event spatial audio effect the event spatial audio effect configured to @Eivesl @pgirc
of the audio of the predetermined event at a location (301) outside the secondary coni@nt(2@1) to thereby alert a user to the
occurrence of the predetermined event hidden by the secondary content window.
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(57) Abstract :

Various communication systems may implement network management tools to help manage registration requests from a u
equipment. For example network functionsinommunication system with a shared data layer may be used to manage reque
the user equipment. A method may include transmitting a request from a user equipment to a network function. The mdsiao
include receiving at the user equipmemgrporary identification from the network function The temporary identification compt
an identifier that helps locate a shared data layer function that stores context information for the user equipmeion theddit
method may include transmittingoin the user equipment a subsequent request comprising the temporary identification to an
network function or the network function.
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